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In pursuance of the provisionx of clause (3) of articke 348 of the Constitution. the Governor is pleased 1o o
publication ol the following English translation of the Uttar Pradesh Stamp Adhiniyam, 2008 {Utar Pradesh Ag,
Sankhya 17 of 2010} as passed by the Utiar Pradesh Legislawre and assented (o by the President on March. 27, 201¢.

No.-526(2)/79-V-1-10-1(ka) 26/2008
Dated Lucknow. April 7, 2010

THE UTTAR PRADESH STAMP ACT, 2008
[U.P. Act No. 17 of 2010}
(As passed by the Unar Pradesk Legistature)
AN
ACT
te counsolidate and amend the l;a\\' relating to stamp du{ies in the State of Uttar Pradesh
[T IS HEREBY enacted in the Fifty-ninth Year of the Repubiic of India as follows:-
CHAPTER |

PRELIMINARY

Shart e, extent, I. (1) This Act may by called The Utiar Pradesh Stamp Act, 2008,

and
(2) Tt extends 10 the whole of Uuar Pradesh.
commenceiment

(3) It shall come into force on such date as the State Government may. by
notification. appoim in this behalfl and different dates may be fixed for differcni
provisions,

Definitions 2. In this Act. unless there is anything repugnant in the subject or contexi,-

(i) “association™- mcans any association, exchange , organization or
body of individuals, whether incorporated or not. established for the purpose
of regulating and controlling or conducting business of the sale or purchase
of. or making any other transaction relating to. any poods or marketabie
securiies;

(ii) “banker™ means an association. a company or a person who accepts
for the purpose of lending or investment deposits of money from the public,
repayable on demand or otherwise and withdrawable by cheque. draft , pay-
order or otherwise ; ’ :

- (iii) "bond"- includes-

(a) any instrument whereby a person obliges himself to pay money
to another, on condition that the obligation shall be void if a specified act
is performed. or is not perfonned, as the case may be;

(b) any instrument attested by a witness and not payable to order or
bearer;: whercby a person obliges himsel{ 1o pay money o another: and

{¢) any instrument so attested. whereby a person obliges himseil w0
deliver grain or other agricultural produce to another,

Explunation: Notwithstanding anything to the contrary contained in
any other faw for the time being in force. for the purposes of this clausc.
“attested” in relation 10 an instrument means atiested by one or more
witnesses each of whom has seen the executant sign or affix his mark to
the instrument. or has secen some other person sign the instrument in the
presence and by the direction of the executant or has received from the
executant u personal acknowledgement of his signature or mark or of the
signature of such other person. and each of whom has signed the
instrument in the presence of the exccutlant; but it shall not be necessary
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that more than one of the such wiinesses shall have been present at the

same time. and no particular form of atiesiation shall be necessary:

(iv) "Chargeable"- means. as applied to an instrument exccuted. or first
cxecuted afier the commencement of this Act. chargeable under this bill. and,
as applicd 1o any other instruments. chargeable under the law in force in the
State when such inStrument was exccuted or. where several persons exccuted
the instrument at different times. first executed.

(v} “Chief Controlling Revenue Authority”- means a member of the
Board of Revenue. a Divisional Commissioner or an Additional Divisional
Commissioner or an officer of the Stamp Department not below the rank of
Deputy Commissioner of Swamps and any such officer as the Stale

Government may. by notification in the Gazctie, appoint in this behalf for the
whole or any part of the Siate:

(vi) “Clearance List”- means a list of transactions rclating to contracts
required to be submiued to the Clearing House of an Association in
accordance with the'rules or bye-laws of the Association :

Provided that no instrument shall, for the purposes of this Act, be deemed
1o be a ¢learance list unless it contains the following declaration signed by the

persons dealing in Such transactions or on his behalf by a properly constituied
attormey. namely :-

“I/We hereby solemnly declare that the above list contains a complete
and truc statement of my/our transa.clions including crossed out transactions
and transacuons required 10 be submiited to the clearing house in accordance
with the rulestbye laws of the Association. [/We further declare that no
transaction, for which an exemption is claimed undér clause (b) of Article 5
(Agreement or its records or memorandum of an agreement) or Article 44

{Note or Memorandum) of the Schedule of this Act, as the éase may be. is
omitted.™ '

Explanation: Transaction for the purposc of this clausc shall include
both sale and purchase,

(vii) “Collector”- means the Chief Officer in-charge of Revenue
Administration of a District and includes any officer whom the State
Government may, by natification in the Gazette appoint in this behalf: and on
whom any or all the powers of the Collector exercisable under this bill are
conferred either by such notification or by any other like notification.

(viii) “Conveyance™ includes-
(a) cémvcyancc on sale. or
{b) every instrument. or
(c) cvery decree or final order of any Civil or Revenue Court,

(d) every order made by the High Court under section 394 of the
Companies Act. 1956 (Act no.1 of 1956) in respect of the amalgamation
or reconstruction of Companies. or

(e) every order made by the Reserve Bank of India under scction 44-
A of the Banking Regulation Act. 1949 (Act no. 10 of 1949) in respect of
the amalgamation or reconstruction of banking companies.
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(f) transfer of share by co-operative housing socielies in immovable
property of an existing member of such society in favour of an incoming
person by means of issuance of new share certificate or by endorsement
on the share cenificate of the existing member in favour of the incoming
person.

by which property whether movable or immovable is transferred 10,
or vested in. any other person, /nter vivos. and which is not otherwise
specifically provided for by the Schedule.

Explanation - Notwithstanding anything 1o the contrary contained in
any other provisions of this bill or any other law for the time being in force.
the following instruments shall, for the purpose of this clause. be deemed 10
be an instrument by which property is wransferred inter vivos -

{1) An instrument whereby a co-owner, of a property having defined
share therein, transfers such share or part thereof to another co-owner of
the property; or

(i) An instrument whereby a partner wransfers his share in the
property of the partnership business to another partner or to other
partners whether separately or together with the transfer of other business
or asseis on retirement or dissolution, or whereby he contributes to the
captital of partnership firm by transferring his right and title 10, or interest
n any property; or

(1) An_instrument whereby the property of an incorporated
company or body corporaie is transferred by transfer ol its equity shares
to another incorporated company or body corporate. or a person or a
group of persons.

(ix) "Duly stamped'- as applied 1o an instrument, means that the
instrument bears an adhesive or impressed stamp of not less than the proper
amount and that such stamp has been affixed or used in accordance with the
law for the time being in force in the State.

(x) "Executed” and "execution" - used with reference to instruments,
mean "signed” and "signature".

~ Explanation- The terms “signed’ and *'signature” also include artribution
of electronic record as provided under section 11 of the Information
Technology Act. 2000, (Act no. 21 of 2000)

(xi)"Government Security” means a Government Security as defined
in the Public Debt Act, 1944, (Act rio. 18 of 1944);

(xii) “Immovable Probcrty” includes land, buildings, hereditary
allowances, right of way, lights, ferries. fisheries, or any other benefit arising
out of land and things attached to the earth or permanently fastened to
anything attached to the earth but does not include standing timber. growing
crops or grass. [ruil upon or juice mn trees. or beneficial interest of a
beneliciary in a trust property.

(xiii) "lmpressed stamp'~ includes-
(a) labels affixed and impressed by the proper officer, and

{b) stamps embossed and engraved on stamped paper.
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{c) impression by [ranking machne, c-stampin g or any other such
machine as the State Government may by notific ation in the CGazetle

specify, or..

(d) any ‘mark, seal or endorsement by any ap jency or person duly
duthorized by.the State Government by notification | in the Gazelte .

(xiv)"Instrument"- includes every document and record created or”

maintained in or by.an eléctronic storage and retr jeval device, media or

clectronic record. as-défined-inclausg (1) of sub-sectic yn (1) of section 2 of the -

Information Techinology: Act. 2000%(Act no. 21 of 2( )00}, by which any right
or hability-is. orpurports-1o-be, created, transferred. liimited. extended. vested,
extinguished orrrecorded: but does not include a 1 3ill of exchange, chcque
promissory note, bill'ofilading, letter ‘of credi, polic -y of insurance. traaner of
share, debenture; proxyyand.receipt.

(x»);“Instrument; of Gift?” - mcludes an inst rument whether by way of
declaration:or otherwise; for making or acceptmg an oral g;ﬂ

(x¥i)!"Instrument; of pal_‘-tltmn"— means @ ny instrument whereby co-

owners ofiany property. dis‘."_'igi‘e or. agree 10 divid je such property in severalty, -

and:also irrcludes.- . :

¢

{a} a final’ order for eﬁfectmg a parti' tion passed by any. Revenue
* Authority, orrany: CmuliCoux;t : Cey

(la) an awand by-an a:bm:amr directing ¢ parnuon and :

 f¢) whem any. parmlon is effecte¢ | without executing any such
mSstrumenty any instrument or instrume ats, signed by the co-owners and
recording, whether by way of @edﬂfﬂtl ion of such partition or otherwise.

‘the terms:of such:partition amongst the; co-owners.

(xvu)"Lcase - means a lease of mcivable or 1mmovab]e property and

mcludcs -
(a) a partta; ‘

 (b)-a kabuliyat or other undertaking: in. writing, not being a counterpart
of a fease, to cultivate, occupy ar pay or deliver rent for immovable
property; R ' ,
' (c} any imstrurient by wh1ch toﬂs of any descnptlon are lety '
(d) any writing on an appllcanon for a lease intended to stgmfy that the
application is granted; .

(e) any instrument by Which mitﬁng lease 1s granted in ré"specl of minor
minerals as defined in clause (e} of section 3 of the Mines and Minerals
{Regulation and Developmem) Act, 1957, (Act no.67 of 1957)

(f) a decree or final order of any Civil or Revenue Court in respect-of a
lease: - : : . :
{xviii) "Marketable security'- means a security of such a description as

to be capable of being sold in any stock market in India.

{xix) “Market value™ Market value of property means the value as
determined on- the basis of the rates fixed by the Collector or the
consideration as set forth in the instrument. whichever is higher.
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For “Muarket value of shares ' see Explanation (2) 10 Article 24(e).

(xx) "Mortgage-deed”- includes every instrument whereby, for the
purpose of securing money advanced. or to be advanced. by way of loan, or
an cxisting or fuwure debt, or the performance of an engagement, one person
transfers or creates to, or in favour of. another, a right over or in respect of
specified praoperty;

(xxi) “Paper”- includes vellum, parchment or any other material on
which an instrument may be written.

{xxii) "'Power-of-attorney” - includes any instrument (not chargeable
with a fee under the law relating 10 court-fees for the time being in force)
empowering a specific persen to act for and in the name of the person
executing it )

(xxiii) *Public Officer”- iacans a Public Ofticer as defined in clause
(17) of section 2 of the Code of Civil Procedure, 1908 {Act no.5 of 1908) and
includes every officer working in connection with the affairs of any of the
following organizations. namely;-

(2} anv statutory body or authority constituied under any Uuar Pradesh
Acl:

(b) a “Financing Bank™ or “Cenural Bank™ as defined in clause (k) of
Section 2 of the Untar Pradesh Co-operative Societies Act, 1965(Act no.
11of 1966);

{xxiv) "Settlement"- means any non-testamentary disposition in writing,
of movable or immovable property made.-

{a) in consideration of marriage;

(b) for the purpase of distributing property of the settler among his
family. or those for whom he desires 10 provide. of for the purpose of
providing for some person dependent on him: or

(¢} for any religious or chariiable purpose;

and includes an agreement in writing to make such a disposition,
and. where any such disposition Has not been made in writing, any
instrument recording, whether by way of declaration of trust or
otherwise. the terms of any-"suc:h di_sposition. :

(xxv) “Schedule”- means the Schedule appended to this Act.

{yxvi) "Soldier”- includes any person below the rank of non-
commissioned officer. wha is enrolled under the Army Act, 1950 (Act no. 46
of 1930).

(xxvii) “Stamp™- meaus any ‘ark, seal or endorsement by any agency or

persen duly authorised by the Simie Government and includes an adhesive or
imprerszd stamp, for the pupose of dury chargeable under this Act. ”

(axviif} The expressions “Corimon roll” and “State Roli” shall have the
mea: us assigned to them in the Advocates Act, 1961 (Act no. 25 of 1961).

¢rvix} The words and expressions not defined in this bill but defined in
the indwn Starp Act 1840 (Ac ~0. 2 of 1899} shall have the meaning
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assigned 10 }'lme:n in the said Act ol 1899.
CHAPTER 1]
STAMP-DUTIES
A - OF THE LIABILITY OF INSTRUMENTS TO DUTY.

3 - Subject to the provisions of this bill and the exemptions conlained in the  Instruments

Schedule, the following instruments shall be chargeable with duty of the amlount chargeable with

. . . . dut
indicated in the Schedule as the proper duty therefor, respectively, that is 1o say- Y

(a) every instrument mentioned in the Schedule which, not having been
previously executed by any person. is executed n the Stawc on or alter the
date of the commencement of this Act,

(b} every instrument {other than a bill of exchange or promissory notc)
mentioned in the Schedule, which, not having been previously exccuied by
.any person, is executed out ofithe State under section 23:

Provided that expect as otherwise expressly provided in this Aci, and.
notwithstanding anything contained in clause$ (a) and (b} of this section or in
the Schedule. the following instruments ‘shall. subject to the cxemptions
comained in the Schedule, be chargeable with duty of the amount indicated in
the Schedule as the proper duty therefor. respectively, that is to say -

(a) every instrument mentioned in the Schedule . which, not having
been previously executed by any person was executed in Uttar Pradesh :

(i) in the case of instruments mentioned in the Schedule . on or after
the date on which the Uttar Pradesh Stamp (Amendment) Act. 1948,
came into force; and

(it) in the case of instruments mentioned in the Schedule | on or
after the date on which the Utiar Pradesh Stamp (Amendment} Aclt,
1952, comes into force:

(b) every instrument, mentioned in the Schedule . which. not having’
been previously executed by any person, was cxccutéd out of Uttar Pradesh,-

{i) in the case of instruments mentioned in the Schedule , on or
after the date on which the Uttar Pradesh Stamp (Amendment) Act,
1948, camc into force; and '

_ (ii) in the case of instruments mentioned in the Schedule . on or -
after the date on which the Uttar Pradesh Stamp (Amendment) Act,
1952 comes into force, and relates to any property situated. or to any
mauter or thing done or to be done in Uttar Pradesh. and is received in
Uttar Pradesh : . B

Provided also that no duty shall be.chargeable in respect of :

(1) any instrument execuled by. or on behalf of, or in favour of the
Government, in cases where, bm‘for this cxemption, the Government
would be liable to pay the duty chargeable in respect of such instrument;

(2).any instrument for the sale, transfer or other disposition, either
absolutely, or by way of mortgage, or otherwise, of any ship or vessel, or
any pant, interest. share or property of, or in any ship or vessel registered
under.the Merchant Shipping Act, 1958 {Act no..44 of 1958). or under -
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Bombay Coasting Vessels Act. 1838 (Act X1X of 1838). or the Indian
Registration of Ships Act. 1841(Act no. X of 1841), as amended by
subsequent Acts. ‘

(3) any instrument cxecuted by or on behalf of or in favour of, the
devcloper, or unit or in connection with the carrying out of purposes of a
Special Economic Zone.

Explanation

(1) For the purposes of this clause the expressions “developer”, “special
econoinic zone™ and “unit” shall have meaning respectively assigned o them
in clause {g). (za). and {z¢) of scction 2 of the Special Economic Zoncs Act.
2003 (Act no.28 of 20035).

{2) Where the amouni of duty prescribed in the Schedule contains any fraction of
a ien rupee, the proper duty shall be an amount rounded of to the next higher
multiple of ten rupce. as hereinafter appearing in the said Schedule,

4, Where several instruments are employed for completing any single
transaction, the principal instrument only shall be chargeable with ihe duty prescribed
in the Schedule for the same and cach of the other instruments shall be chargeable with
a dut)" of one hundred rupees instead of the duty (if any) presén'bed for it in that
Schedule;

(1) The parties may determine for themselves. which of the instruments so employed:
shall, for the purposes of sub-section (1), be deemed to be the principal
instrument: :

Provided that the duty chargcabie on the instrument so determined. shalt be
the highest duty which would be chargeable in respect of any of the said instruments -

- employed.

%, Any instrument comprising or relating to several distinct matters shall be
chargeable with the aggregate amount of the duties with which separate instruments...
cach comprising or relating 1o one of such matters, would be chargeable under this
Act.

6. Subject to the provisions of section 5. an instrument so framed as 10 come
within two or more of the descriptions in the Schedule shall, where the duties
chargeable thereunder are different. be chargeable only with the highest of such duties:

Provided that nothing in this bill contained shall render chargeable with dugy
exceeding fifty rupecs. a counterpant or duplicate of any tnstrument chargeable with
duty and in respect of ‘which the proper duty has been paid unless it falls within the
provisions of scction 7.

7. {1) Notwithstanding anything coglained in section 4 or 6, or any other law,
unless it is proved that the duty chargeable under this ‘Act has been paid.-

{a) on the principal or original instrument, as the case may be. or
(b) in accordance with the provisions of this seclion;

the duty chargeable on any one of the several instrumenis employed for
completing a transaction. other than the principal mstrument. or on a
counterpart. duplicate or copy of any instrument shall. if the principal or
original insirument would. when received in Uttar Pradesh. have been
chargeable under this Act. with a higher rate of duty. be the duty with which
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the principal or original instrument would have been chargeabic under
section 24,

{2) Where any instrument is registered in any pan of India other than Uttar
Pradesh and the instrument relates wholly or partly to any property situated in Utiar
Pradesh. the copy of such instrument shall, when received in Uttar Pradesh. be lable 10
be charged with the difference of stamp duty as on the original under section 24 1o the
extent of and in proportion to the consideration or value of the property siwated in
Uuar Pradesh. and the party liable to pay the stamp duty on the original instrument
shall. upon receipt of notice from the registering officer pay the difference in duty
within in the time allowed.

{3) Notwithstanding_anything contained in any other law, no instrument.
counterpart, duplicate or copy chargeable with duty under this section shall be received
in evidence as properly stamped unless the duty chargeable under this section has been
paid thereon: '

Provided that a Court before which any such instrument, counierpart,
duplicate or copy is produced, may, in its discretion, permit the duty chargcable under
this section 10 be paid thereon, and may then receive it in evidence.

8. (1) Norwithslanding anything coniained in this bill, any tc—Jca_l'aulhority
raising & loan under the provisions of the Local Authoritizs Loan Act, 1914 (Act no. 9
of 1914). or of any other Jaw for the time being ir. .uice. by the issue of bonds. or
securities ather than debentures, shail. 1 respect of such foan, be chargeable with a
duy ol 1wo per centum on the total amount of the bonds or securities issued by it, and
such bonds or securities nced not be stamped and shall not be chargeable with any
further duty on renewal, consolidation, sub-division or otherwise.

‘

{2) The provisions of sub-section (1), exempting certain bonds or securities
from being stamped and from being chargeable with certain further duty. shall apply w0
the bonds or securitics other than debentures of all oustanding loans of the kind
mentioned therein, and all such bonds. or securities shall be valid. whether the same
are stamped or not:

(3) In the case of willful neglect 1o pay the duty required by this section, the local
authority shall be liable to forfeit 1o the State Government a suin equal to ten per
centum upon the amount of duty payable, and a like penalty for every month after the
first-‘month during which the neglect continues.

9. (1} Notwithstanding anything contained in any other provision of this bill
or any. other law for the time being in force.- '

{a) an issuer. by the issue of scéurities to one or more depositories shall,
in respect of such issue. be chargeable with duty on the total amount of
security. issued by it and such sceurities need not be stamped;

(b) where an issuer issues certificaie of securily under sub-section (3) of
section -14 of the Deposilories Act, 1996 (Act no. 22 of 1996)on such
ceniificate duty shall be payable as is payabic on {he issuc of duplicate
certificate under this Act;

{c) wransfer of -

(i) registered ownership of securities from a person to a dépository

or from a depository 1o a beaeficial owner.

. (ii) beneficial ownérship of securities, dealt by a depository:

Bonds, debentures
wr other secutitics

issued on loans

Securities deali in
deposilory not
liable o stamp
duty
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(it} beneficial ownership of units. such umiis being units of :
mutual fund including units of the Unis Trust of ndia established und:;
sub-section {1} of section 3 of the Unit Trusi of India Act, 1963 (Aci
no.52 of 1963) dealt with a depository.

shall not be liable to duty under this bill or any other law for the tinie
being in force.

Explanation-1. For the purposes of this section. the expression “beneficial ownership”
. “depository” and “issuer” shall have the same meanings respectively assigned 1o
them in clauses (a). () and (£} of sub-section {1) of section 2 of the Depositorics Act.
1996 {Act no. 22 of 1996).

Explanation 2. For the purposes of this section. the expression, “securiiies” shall have
the meaning assigned to it in clause (h) of sub-section (2) of section 2 of the Securitivs
Contracts (Regulation) Act. 1956 (Act no. 42 of 1956}, !

10. Nolwilhstanding' anything contained in any other provision of the this
bill or any other law for the time being in force,-

(a) a scheme for corporatisation or demutualization, or both of a
recognized stock exchange: or

(b) any instrument, including an instrument of or relating to, transfer of
any property, business, asset. whether movable or immovable, contract, right.
liability and obligation. for the purpose of. or in connection with. the
corporatisation or demuiualization or both of a recognized stock exchange
pursuant to a scheme,

as approved by the Securnties and Exchange Board of India under sub-
section(2} of scction 4B of the Sccuritics Conlracts (Regulation) Act, 1956
(A(I:-l no.42 of 1956) shall not be liable 1o duty under this bill or any other faw,
for the time being in force. o

. Explanation.- For the purposes of this section-

(a) The expressions “Corporatisations™ “demutualization’ and “ scheme”

shall have the meanings respectively assigned to them in clauses (aa). {ab)

.and (ga) of section: 2 of .the Securities Contracts (Regulation) Act, 1956 (Act
10.42 of 1956)

{b) “Securities and Exchange Board of India" means the Securities and
"Exchange Board of India established under scction 3 of the Securities and
Exchange Board of India Act. 1992 (Act no. 15 of 1992).

11. Notwithstanding anything contained in this bill, negotiable warchousc
receipts,shall not be lable (o stamp duty.

12. (1) Where the State Government is satisfied that it is necessary so 1o do
.in public intefest. it may, by rule or erder published in the Gazette :

(a) reduce or remit. whether prospectively or retrospectively, in the whole or
" any part of the State the duties with which any instrument. or any
particular class of instruments. or any of the instruments belonging to
such class. or any instrumems when éxecuted by or in favor of any
particular class of persons. or by, or in favour of any members of such
class, are chargeable: and
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{(b) provide for the composilion or consolidation of dutics in the case oF

issues by any incorporated compuny or other body corporate wr o
transfers (where there is a single transferee, whether incomporated or not}
of bonds or other marketable securities other than debentures:

Provided that the State Govermment shall have the power to impadse
conditions while remitting or reducing stamp duty:

Provided further that in the case 6f breach of the conditions imposed in u.e
rule or order to reduce or remit stamp duty. the Collector shall have 1. power
to recover the stamp duty so remitted or reduced along with an intercst of ane
percent for every mownh or part thereol from the datc of execution of the

instrument on which stamp duty has been so remuitted or reduced after giving a

proper opportunity of hearing 1o the party concemned.
B - OF STAMPS AND THE MODE OF .USING THEM.

13. (1} Except as otherwise expressly provided in this bill, all duties with
which any instruments are chargeabie shall be paid, and such payment shall be
indicated on such instruments by means of stamps.-

{a) according to the provisions hercin contained; or

(b) where in any case n6 such provision is applicable thereio in accordance
with the rules made by the State Government

~ {2) The rules made under qub section (1) may, among other matlers, pmud“
for regulatmg- N )

{a) the description of stamps which may be used in the case of cach kind of

instrument, , )
fb) the numbers of stamps which may be used in the casc of instrumenis

stamped with lmpreqsed stamps.

- {3) Subject io the ru]c~ made under sub -section (1). the SldlL Guvernment in
this behalf, may.authorize any person. bedy or organization :ncludmg Post offices or
Banks or any other [inancial institution to use machines for franking impression of

stamps. ¢- stamping. mark, seal or endorsement indicating the payment of stamp duty

on the instruments,

14. (1) Notwithstanding anything contained in section 13 . the stamp duty
payable on an instrument may also be paid in cash or by demand draft or by pay order
by challan in the banking treasury or the treasury, countersigned by an officer
empowered by the State Government by nciification in this behalf. The officer so
empowered on production of such challan and after due verification that the duty has
been paid, cérlirfy in such manner as may be prescribed by endorsement on the
instrument of the amount of duty so paid.

{2) An endorsement mac.:le on any instrument under sub-section (1) shall have
the same effect as if the duty of an amount equal to the amount staied in the
endorsement has been paid in respect thereof and such payment has been indicated on
such instrument by means of stamps in accordance with the requircments of
section 13. .

Lxplanation: For the purproses of this sub-section. (he expressions, “demand drafl” or
by “pay order” means the demand dralt or pay order issued by ihe Staie Bank of hndia
constituted under the State Bank of india Aci. 1955, (Act no. 23 of 1955) or a

fratn . sy be

prad
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Comnepponding new bank constiluted under section 5 of the Banking Companics
Avgwisition and Transter of Undentaking) Act. 1970 (Act no. 5 of 1970} or under
section 3 of the Banking Compuanics (Acquisition and Transfer of Undertaking) Act.
1980 (Act no. 40 of 1980), or any other bank being a scheduled Bunk as defined in
clzuse {e) of section 2 of the Ruserve Bank of India Act, 1934 (Actun,  of 1934),

15, Notwithstamdimg anything comtained in this Act. w the case of
transactions through Stock Fxchange or an Association”as defined 1 clavse (a) of
section (2) of the Forward Congzews (chulanon\ Act, 1952, (Act no. 73 of 1952), the
Stock Exchange or as the case may be. the Association, shall collect the due stamp
duty by deducting the sume Irom the Trading Members™ account ar the time of
setifement of =uch transactions. The stamp duty so callected shali be transferred 1o the
proper Head of Account in anv Gavernmem Treasury/Sub-Treasury or Goverunent
Business Branch of the Sine Bank of India or any other bank authorized by the State
Gevernment for this purpose. and in the manner specified by Commissioner of
Stamps.

Explanation- for the purposes of this section. “stock exchange” mweans the stock
Exchange as defined in cliuse (j) of sub-section (2) of the Sccuntics Contract
tRegulation) Act, 19536 (Act nu.42 of 1956).

The following mstrwments may be stamped with adhesive Stamps,

namely: -

(a) cerniilicate of enrolment under section 22 of the Advocates Acl. 1961 (Act
no. 25 of 1961). 1sxued by the State Bar Council of Uttar Pradesh:

(b) notarial acts: and

{c) ransfers by endorsement of shares in any incorporated compauy or other
body corporate.

17. (1} Whoever wlixes any adhesive stamp 10 any instrument chargeable
with duty which has beva exceuted by any person shail. when affixing wch \lamp
cancel the stamp 5o 1hat 1t cannot be used again,

{2) Whoever exceutes any instrument on any paper bearing an adhesive stamp
shall. at the time of cxecution. unless such stamp has been already cancelled in manner
aforesaid. cancel the same so that it cannot be used again.

{3} Any instrwineni bearing an adhesive slamp which has not been camellgd
50 that it cannot be used again, whall so far as such stamp is concerned. be deemed to
be unstainped.

(4) The person required by sub-section (1) or sub-section {2) to cancel an
adhesive stamp may cancel it by writing on or across the stamp his name or initials or
ihe name or intals of his firm with the true date of his o writing or in any other
effectual manner.

18. Every instrument written uvpon paper stamped with an impressed siamp
shall be written in such manner that the stamp may appcar on ‘the tace of the
instrument and cannot be used {or or applied (o any othey instrument.

19.No second instrument chargeable with duty shall be written upon a picee
of siamped paper upon which an instrument. chargeable with duty. has already been

wirilien:

Provided that nothing in this sectton shall o ent any endorsement, which
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duly stamped. or is not chargeable with duty, being made upon any instrument for the
purpose of transferring any right created or evidenced thereby. or of acknowledging
the receipt of any money or goods, the payment or delivery of which is secured
thereby.

20. Every instrumeni wrilten in contravention of section 1§ or section 19
shall be deemed 10 be unstamped.

21. Where the duty with which an instrument is chargeable or its exemption
from duty, depends in any manner upon the duty actually paid in respect of another
instrument, whether registered or not under the Registration Act, 1908 (Act no. 16 of
1908}, the payment of such last mentioned duty shall. il application is made in writing
to the Collector for that purpose, and .on production of both the insiruments, be
denoted upon such first mentioned instrument. by endorsement under the hand of the
Collector, or in such manner (if any) as the State Government may by rule preseribe.

C- OF THE TIME OF STAMPING INSTRUMENTS

L4

22. All insiruments chargeable with duty and executed by any person in the
State shall be stamiped before or at the ume of execution.

23. (1) Every instrument chargeable with du:y. executed only out of Utiar
Pradesh and not being a bill of exchange or promissory note, may be stamped within
three months afier it has been first received in Uttar Pradesh.

(2) Where any such instrument cannot. with reference 1o the deécription of
stamp prescribed therefor, be duly stamped by a private person, it may be 1aken within
“the said period of three months to the Collector, who shall stamp the same, in such
manner as the State Government may, by rule prescribe, with a stamp of such value as
the persoﬁ so taking such instrument may require and pay for.

24, Where any instrument has become thargeable in any of the States, other
" than the Uttar Pradesh, with duty under this bill, or any other law for the time being in
" force, in any of such States, and thereafier becomes chargeable with a higher rate of
" duty in Uttar Pradesh under clause (b) of the first proviso to section 3, then =

(i) notwithstanding anything contained in the first proviso 1o section 3, the
amount of duty chargeable on such instrument shall be the amount
chargeable on it under the Schedule. less the amount of duty. if any,
already paid on it in such States; and

(i1} in addition to the stamps, if any, already affixed thereto, such insurument
shall be stamped with the stamps necessar:y for payment of the amount of
duty chargeable on it under clause (i) in the same manner and at the same
time and by the same persons as though such instrument were an
instrument received in the States for the first time, at the time, when it
became chargeable with the higher dury, '

D-OF VALUATION FOR DUTY

25. (1) Where an instrument is chargeable with ad valorem duty in respect of
any money expressed in any currency other than of India. such duty shall be calculatled
on the value of ruch money in the currency of India according to the current rate of
exchange on the day of the daie of the instrument.

(2) The rate of exchange for conversion of British or any foreign currency
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into the currency of India prescribed under sub-section (2) of section 20 of the -Indian
Stamp Act. 1899 {Act no. 2 of 1899) shall be deemed o be the current rae for the
purpose ol sub-section (1).

Stock and - 26. Where an instrument is charpeable with ad valorem duty in respect of

matkctahie any stock or of any marketable or other security. such duty shall be calculated on the

sueurtlies - haw 1o ) j .
value of such stock or security according to the average price or the value thereof on

he valued

the day of the date of the instrument.
Effect of statemem 27. Where an instrument comntains a statement of current rate of exchange. or
ol rate of )

average price as the case may require. and is stamped in accordance with such

exchanpe or . :
statement, it shall, so far as regards the subject matier of such statement. be presumed,

average price
until the contrary is proved, 10 be duly stamped.

Instnements 28, Where interest is expressly made payable by the terms of an instrument,

feserving Intetsst - opeh instrument shall not be chargeable with duty higher than that with which it would

have been chargeable had no mention of interest been made therein.

Cenain 29. (1) Where an instrument {noi being a promissory note or bill of
inxtruments . cxchange)- '

connected with :

mangages of (a)  is given upon the occasion of the deposit of any marketable security by
marketable

. way of security for money advanced. or 10 be advanced by way of
SCCUnIes Lo b A
charyoable as loan. or for an existing or future debt. o1
agreemeaty {b}  makes redeemable or qualifics a duly stamped transfer, intended as a

security, of any marketable security,

it shall be chargeable with duty as if it were an agreement or its records or
memorandum of an agreement chargeable with duiy under clause () of Aricle
no. 5 of the Schedule.

{2) A release or discharge of any such instrument shall only be chargeable
with like duty,

How transfer in 3{. Where any propenty is transferred 10 any person in consideration wholly,
i":s’dm"s" 9T or in part, of any debt due to him. of subject cither certainly or conditionally 1o the
aeht, or su el 1 . . .
fuare payment payment or transfer of any money ot stock, whether being or constituting a charge or
eic.10becharged  CNcumbrance upon the property or not, such debtl, money or stock shall be deemed o

be the whole or part, as the case may be. of the consideration in respect whereof the

ransfer is chargeable with ad valorem duty:

Provided that nothing in this section shall apply to any such certificate of sale |
as is mentioned in Article No. 18 of the Schedule.

Explanation: In the case of a sale of property subject to mortgage or other
encumbrance, any unpaid mortgage money or-moncy logether with the interest (il any)
due on the same, shall be deemed 1o be part of the consideration for the sale:

Provided that where any property subject to & mortgage is transferred to the
mortgagee, he shall be entitled to deduct from the duly payable on the wansfer, the
amount of any duty already paid in respect of the mortgage. -

Hiustrations

. (1) A owes B Rs.1000. A sells property to B, the consideration bemg Rs.500
“and the release of the previous debt of Rs.1000. Stamp duty is payable on Rs.1300.

{2) A sells a propenty to B for Rs.500, which is subject to 2 monigage 1o C for |



Rs.1000 and unpaid interest Rs. 200. Stamp duty is payabic on Rs.1700.

{3) A mongaped a house of the value of Rs.10000 w0 B for Ry '»000 B
afterwards buys the house from A. Stamp.duty is payable on Rs. 10000 less the amount
of stamp duty already paid for the mongage. K

31. Where an instrument is executed o secure the payment of an anmnty or

other sum payable periodically, or where the consideration for a conveyance is an

annuity, or other sum payabic periodically, the amount secured by such instrument or

the consideration for such conveyance. as the case may be shall, for the purposes of .

this Act, be deemed to be-

-(a) where the sum is payable for a definite pcnod so that the total amoum
to be paid can be previously asccnamcd such total amouni ;

. (b) where the sum is payable in perpetuity, or for an indefinite time, not
terminable with any life in being at the date of such instrument, -or
conveyance-  the total amount which according to the terms of such
instrument or conveyance, will or may be payable during the period of wwenty
years calculated from the date on which the first payniem becqmcé due; and

{¢} where the sum is payabie‘for an indefinite time terminating wath any,
life in being at the date of such instrument, or conveyance- the maximum
amount which will or may be pavable as aforesaid. during the period of

twelve vears calculated from the dalc on which the firsi paym(,nt becomes -

due. .-

*

32. Where the amount or value of the - -subject matier of any instrument,
chang,cable with ad vaiorem duty cannot be. or in the case of an instrument executed
before the commencement of this Act, could not have been ascertined at the date of
its execution or first execution, nothing will be claimable under such instrument more
than the highest amount or value for which. if stated in an instrument of. the same

deséription. the stamp actually used. would at the date of such execution. have been.

sufficient .

Provided that in the case of the lease of a mine, in which royalty, or.a share of
the produce is reccived as the rent, or part of rent, it shall be sulficient 10- have
estimated such royalty or the value of such share, for the purposes of stamp duty:-'

(a) when the lease has been granied by or on behalf of the Govémmen, at
such amount or value, as the Collector may. having re:gard to all the
circumstances of the case, have ‘estimated as lmei) 10 be payable by way

- of royaliy or shate w the Government under the lease;

(b} when the lease has been granted by any other person. at twénty thousand
rupees a vear. _ _ , ;o
and the whole amount of such royalty or share. whatever it may be. shal!
be claimable under such lease: . )
Provided also thal. where procced'ings liave been taken in respect of un
instrument under secsion 37 or 46. the amount centified by the Collestor shall be
deemed to be the stamp actually used at the date of execution. -
33, t5) The comsideraton (if any) and all other [acts and circumstlances
affecting the chargeability of any msirament with duty. of the amoun; ofihe duty with
which il 1 chargeabie. shzll he fully and truly set forth therem.

© (2} In the case of Instruments reiating 10 vumaovable property. chargeable
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with an ad valorem duty dn the value of the property, and not on the value set forth.
the mstrument shall fully and truly set forth the annual land revenue in the case of
revenue paving land, the annual rental or gross asseis. if any. in the case of other
immovable propeny,. the local rates Municipal or other taxes, il any. 10 which such
properiy may be subject. and any other particulars. which may be prescribed by rules
made under this ‘Act.

34. (1) When any property has been contracted 1o be sold for one
consideration for the whole. and is conveyed to the purchaser in separaic parts by
different instruments, the consideration shall be apportioned in such manner as the
parties think fit, provided that a distinct consideration for each separate part is set forth
in the conveyance relating thereto and such conveyance shall, be chargeable with
ad valorem duty in respect of such distinct consideration or the market value of such
separaic part of the property. whichever is higher.

(2) Where property contracted to be purchased for one consideration for the
whole, by two or moré persons jointly, or by any person for himself znd others, or
wholly for. others, is conveyed in parts by éeparate instruments to the persons by or for
whom the same was purchased, for distinet parts of the consideration, the conveyance
of cach scparate part shall be chargeable with ad valorem duty in respect of the distinet
part of the consideration thercin specified or the market value of the propeny.
whichever is higher.

(3) Where a person, having contracted for the purchase of any property bu
not having obtained a coﬁvcyance thereof, contracts to sell the same to any other
person and the property is in consequence conveyed immediately 10 the sub-purchaser.
the conveyance “shall be chargeable with ad valorem duty in respect of the
consideration for the sale by the original purchaser to the sub-purchaser or the market
value of the property, whichever is higher.

(4) Where a person, having contracted for the purchase of any property. but
not having obtained a conveyance thereof, contracts tu sell the whole, or any part
{hcreof. to any other person or persons, and the property is in consequence conveyed
by the original seller to different persons in parts. "the conveyance of each part sold 1o a
sub-purchaser shall be chargeable with ad valorem duty .inTespect only of the
consideration pald by such sub-purchaser or the market value of the property.
whichever 15 higher, wuhout regard to the amount or value of the original
consideration: and the conveyance of the residue (if ary) of such property w the
original purchaser shall be chargeable with’ ad valorem duty in respect only of the
excess of the ofiginal consideration over the aggregate of the considerations paid by
the sub-purchaser or the market value of the .property..ivhichever is higher:

Provided that the duty on such last-mentioned conveyance shall in no case be

less than one hundred rupees. . ) ) _ -

(5) Where a sub-purchaser takes an actual conveyance of the interest ol the
person immediately'selling to him. which is chargeable with ad valorem duty in
respect of the consideration paid by him or the market value of the property, whichever
18 Iiigher and s dﬁ]y-stampcd accordingly. any convevance 1o be aflerwards made 1o
him.of the same property by the original seller shall be chargeable with a duiy-egual to
that which would be chargeable on a conveyance for the consideration obtained by
such onginal seller. or where such duty woold exceed one hundred  rupees. wath a

duty of onic hundred rupees.
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35. In the absence of an agreement to the contrary, the expense of providing  Duty by whom
the proper stamp shall be borne : payable

(a) in the case of any instrumem described in any of the following
Articles of the Scheduie, namely.-

No. 2. {Administration Bond};

No. 6. (Agreement relating 1o Deposit of Tite-deeds. Pawn.
Hypothecation or Pledge).

No. 14. (Bond).

No. 15. (Bottomary Bond),

No. 27. {Customs Bond),

No. 31. {FFurther Charge).

No. 33. (Indemnity-bond).

No. 41. (Mortgage-deed),
No..44, (Note or memorandum),
No. 53. (Release),

No. 54. (Respondentia Bond),
No. 55. (Security Bondnot being a Mortgage-deed),
No. 56. (Seitlement),

No. 60 (a). {Transfer of shares in an incbrﬁoraled company or other
corporate). '

No. 60 {b). (Transfer of debeniures. being markectable securities. whether
the debenture is liable to duty or not. except debentures provided by
Section 8.

No. 60 (c). (Transfer of any interest secured by a bond, mortgage-deed or
policy of insurance). '

by the person drawing, making or executing such instrument:

(b} in the case of a conveyance (including a re-conveyance of mongaged
property} - by the grantee: in the case of a lease or agreement to lease - by the
lessee or intended lessce;

(c) Inthe case of transfer of one company to another under the order of
the High Court under section 394 of the Companies Act. 1956 {Acl no.l of
1956), the stamp duty shall be bome by the company which is acquiring or
re-constructing the assets and liabilities under sub-clause (d) of clause (viii)

_of section 2;

(d) in the case of acquisition of one bank by another bank under the
provisions of section 44-A of the Banking Companies Act. 1949 (Act no. 46
of 1949). the stamp duty shall be borne by the bank which is acquiring or
re-constructing the other bank under sub-clause (e¢) of clause (vii) of
secuon 2: _ ~

{c) m the casc of transfer of property by any incorporated company or
body corporate by the transfer of equity shares 10 another company or body
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corporate. the stamp duty shall be borne by the wransferce company which is
acquiring under cxplanation (i) of clause {viii) of section 2:

(f} in the case of a counterpart of a lcase - by the lessor:

(g) in the case of an instrumemnt of exchange - by the parties in equal
shares;

(h) 1n the case of a cerntificate of sale - by the purchascer of the propenty 10
which such certificate relates ;

{1} in the case of an instrument of Gifi - by the donee : and

(i) in the case of an instrument of partition - by the purties thereto in
proporiion Lo their respective shares in the whole property partinoned. or.
when the parttion s made in execution of an order passed by it Revenue
Authority or in Civil Cowt. or an Arbiuzor, in such proporion as such
Authority, Court or an Arbitrator directs.

CHAPTER-III
ADIJUDICATION AS TO STAMPS

36, (1) When any instrument whether executed or not. and whether previously
stamped or not. is brought 1o the Collector. and the person bringing it applics o have
the opinion of that officer as 10 the duty (i any], with which it s chacgeable. and pays
a fee of rupees one hundred (subject 10 such other amount ag may be lixed by the S
Government by notification in the Cazeue). the Collector shall determine the cuy (it
any) with which, in his judgment. the instrament is chargeable.

(2} For this pumpose the Colicctor may require 10 be furnished with an abstract
of the inswrument. and also with such alfidavit or other evidence. as he may deem
necessary to prove that all the facts and circumstances affecting the chargeabnlity of
the fastrument with Jus . ov the sooant of the duty with whick it is chargeatle. are
tully and oty sei forth thorein ang may retuse o proceed upon any sucl ayyHication

uniil such absiract and evidence have been funushed accordingly:
Provided that-

fa) no evidenee fumished in pursuance of this section shall be used against any
person in any civil proceeding. except in an enquiry as to the duly with
which the instrument. o which it relates. is chargeable: and

{b)  every person by whom any such evidence is fumished. shall. on payment of
the full duty with which the hiu'umcnl 1o which it relates, is chargeable. be
relieved from any penaity whl he may have incurred under this Act by
reason of the omission © state wuly in such instrument any of the facts or
circumstances aloresaid.

37. (1) When an instrument brought 1o the Collector under section 36 1s. in
his opinion. one of a description chidrgeable with duty. and -

(a) the sollec-ur determunes thai it s already Tully stamped. or

(b} the Juty axternied hy the Collector under scution 36 or such a sum as,
with the duty atready paid in respect of the instrument, is cqual io the
duty so determined. has been paid the Collector shall certifv by
endomseriont an suel mstrument tha the full duty (stating the amount)
with which it i sharceadle his been paid.
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(2) When such instrument is, in his opinion, not chargeable with duty. the
Collector shall centify in manner aforesaid that such instrument is not so chargeabic.

{3) Any instrument upon which an endorsement has been made under this
section, shall be deemed to be duly stamped. or not chargeable with duty. as the case
mzy be. and if chargeable with duty. shall be receivable in evidence or otherwise. and
may be acted upon and registered as if it had been originally duly stamped:

Provided that nothing in this section shall authorize the Collecior to endorse -

(a) any instrument, other than an instrument chargeable with a duty under
clause {b) of the first proviso to section 3; exccuted or first executed in
Uttar Pradesh and brouglt to him after the expiration of one month from
the date of ils cxecution or first execution, as the case may be ;

(b) any instrument chargeable with duty under clause (b) of the first proviso
o section 3. and brought to him. after the expiration of three months
from the date on which it is first received in Unar Pradesh.

 CHAPTER-IV
INSTRUMENT NOT DULY STAMPED

38. (1) Every person having by law or consent of parties authority 10 receive
evidence. and .every person in-charge of a public office. except an officer of police.
betore whom any instrument, chargcable, in his opinion with duiv. is produced or
comes in the performance of his duties. shall. if it appears to him that such instrument
is niot duly stamped. impound the same.

{2) For that purpose every such person shall examine every instrument so
chargeable and so produced.or coming before him. in order 1o ascertain whether 1 as
stamped with a stamp of the value and description required by the law in force m
India, when such instrument was cxecuted, or first exccuted:

Provided that-

{2) nothing hierein contained shall be deemed to require any Magistraie, or
Judge of a eriminal court to examine or impound if e does not think

_so 1o do. any instrument coming before him in the course of any |

proceeding other than a proceeding under section 125 10 128 and scction
145 10 148 of the Code of Criminal Pracedure. 1973 {Act no.2 of 1974).

(b} in the case of a Judge of a High Court. the duty of examining and
impounding any instrument under this section may be delegaied to such
officer as the Court appoints in this behalf.

{3} For the purposes of this sccuion,, (he State Government may. in cuses of
doubt, determinc what offices shall be deemed 10 be public offices and
who shall be decmed to be persons-in charge of public offices.

(4} Where deficiency in siamp duty paid is noticed [rom the copy of an
instrument. the € ollecxor-may suo mote or on a reference from any Court.
or irom the Conmimissioner of Stamps. or an Additional Commssioner of
Stamps. ar a Deputy Commissioner of Stamps, or an  Assistant
Commissioner oI'Stampé call for the original instrument for the purpose of
satisfying himself as to the adequacy of the duty paid thercon, and the
instrument so produced before the Collector shall be deemed to have been
producced. ar come before, him in the performance of his functions,

Exumination and
npounding of
lumems
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{5} In case the instrument is not produced within the period specified by
the Collector. he may require payment of deficit stamp duty. if any.
wgether with penalty under section 45 on the copy of the instrument :

Provided that no action under sub-section {4} or sub-scction (5) shall be 1aken
aficr a period of four years from the date of execution of the instrument :

Provided further that with the prior permission of the State Government an
action under sub-scction (4) or sub-section {5) may be taken afier a period of four
vears but before a period of cipht years from the dawe of execution of the instrument.

39, No instrument chargeable with duty shall bc admitted in evidence for
any purpose by any person. having by law, or consent of parties authority 10 receive
evidence, or shall be acted upon, registered or authenticated by any such person or by
any public olficer. unless such instrument is duly stamped :

Provided that-

{a) any such instruiment shall be admitted in evidence on payment of the duty
with which the same 1s chargeable. or, in the case of an insuument
insufficiently stamped. of the amount required to make up such duty.
iogether with a penalty of an_a‘moum not less than one time but not
excecding four times of the amount of proper duty or ol the deficien
portion thereol:

{b) Where a contract or agreement of any kind is eflected by correspondence
consisling of two or more letters, and any one of the leters bears the
proper stamp. the contract or agreement shall be deemed to be duly
stamped : '

{¢) Nothing herein contained shall prevent the admission of any mstrument in
evidence m any proceeding in a Criminal Coun. other than a proceeding
under section 125 to 128 and sections 145 10 148 of the Code of Criminal
Procedure. 1973 (Act no.2 of 1974) ;

{d) Nothing hercin contained shall prevent the admission of any instrument in
any Court when such instrument has been executed by or on behalf of the
Government or where it bears the certificate of the Collector as provided
by section 37 or any other provision of this Act.

40. Where an instrument has been admitted in ¢vidence. such admission shall
not. excepl as provided in section 63 , be called in question at any stage of the same
suit or proceeding on the ground that the instrument has not been duly stamped.

41. The Staic Govemment may make rules providing that. where an
instrument bears a stamp of sufficient amount but of improper description. it may. on
payﬁwm of the duty with which the same is 'charg‘cable. be certified to be duly
stamped. and any instrument so certified. shall then be deemed to have been duly
stamped as from the date of its execution, '

42, (1) When the person impounding an instrument under section 38 has by
faw. or conscnt of parties. authority 1o reeeive evidence and admits such instrument in
evidence upon payment of a penalty as provided by section 39. or of duty as provided
by section 41. he shall send 10 the Collecior an authenticated copy of such nsuument
together with a certilicate in writing. stating the amount of duty and penalty levied in
respect thereof, and shall send such amount to the Collector, or to such other person as
he may appoint in this behalf,
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(2), In every other case. the person so impounding an instrument shall send it
in original to the Collector.

43. (1) When the Collector impounds any mstrument under section 38. or
reecives any Instrument sent 1o him under sub-scetion (2) of section 42, not bciﬁg a
receipte or a bill of e¢xchange or a promissory note, he shall adopt the following
procedure : '

(a) if he s of opinion that such instrument is duly stamped. or is not

chargcab]e with duty. he shall cenify by endorsemem thercon that it is
duly stamped, or that it is not so chargeable, as the case may be ; '

{b) If he is of the opinion that such instrument is chargeable. with duty and
is not duly stamped. he shall require the payment of the amount required
to make up the deficiency together with a-penalty of an amount not
exceeding four times the amount ol deficient portion of the proper duly:

Provided that, when such instrument has been impounded only because it has

- been written in contravention of section 18 or section 19, the Collector may, il he
thinks fit, remit the whole penalty prescribed by this section

Provided further that no penalty shall be levied unless the party concerned has
been given a reasonable opportunity of being heard.

"(2) The, Collector shall also require. alongwith the amount of deficit stamp

duty or penaly required to be paid under clause (b) of sub-section (1), the paviment of

a simple intcrest at the ratc of one percent per mensem on the amount of deficit stamp
duly calculated from the datc of execution of ‘the instrument.till the date of actual
payment: ‘ ) . '
" Provided that the -amoumt of inierest under this sub-section. shall be
re-calculated il the amount of deficit stamp duty is varied on appeal or revision or by
any order of a Compeient Court or Authority.

(3) The amount of inmeres( payable under sub-section (2) shall be added to the
amount due and be also deemed for all purposcs to be part of the amount required to be
paid. '

(4) Where realization of the deficit stamp duly remained stayed by aliy order
of any Court or Authority and such order of stay is '\'ubsequcmly vacated. the interest
referred (6 in sub-section (2) shall be payable also for any period during which xuch
order of stay remained in operation.

(5) Any amount paid or deposncd by. or recovered from or refundable 1o any
person under the provisions of this bill, shall first be adjusied-towards the deficit. stamp
duty or penalty outstanding against him and the excess, if any. shall then be adjusted
lowards the interest, if any . due from him.

S (6) Every certificate’ under clause {a) of sub-section (1) shall, for the
purposes of this bitl. be conclusive evidence of the matter stated therein.

(7) Where an instrument has beensent.to the Coliector. under qub scetion {2)
of section 42. the Collector shall. when he has dealt with it as provided by the section,
rewurn it 1o the impoundife officer.

44, I any mswument chargeable with duty and not duly stamped. not being an
instrument chargeable with a duty and not duly stamiped. not being an instrument

chargeable with a duty not exceeding twenty paise orily. 1s produced by any person of |

his own motian before the Collecior within one year, fron'the date of its execution or
first exceution. and such person brings to the nonce of the Collector the fact that such
instrument is not dulv stamped and offers 10 pay to the Colleclor thc amount of the
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proper duty. or the amount required to make up the same, and the Colicolor is satislied
that the omission to duly stamp such instrument has been occasioned by accideny
mistake or urgent necessity, he may. instead of proceeding under sections 3§ and 43i '
receive such amount and proceed as next hercinafler preseribed.

45. (1) When the d(uy and penalty (if any), leviable i fespect of any
instrument have been paid under section 39, scetion 43 or section 44 or scction 49, the
person admitting such instrument in evidence or the Collector. as the cose may be,
shall cerify by endorsement thereon thar the proper duty or. as the cvase may be, the
proper duty and penalty (staung the amount of each) have been levied in respec
thereof. and the name and residence of the person paying them.

{2} Every instrument so endorsed shall thercupon be admissibie in evidence,
and may be registered and acied upon and authenticated as il it had been duly stamped,
and shall be delivered on his application in this behalf 10 the person from whose
posscssion it came into the hands of the oificer impounding it. or as such person may
direct: )

Provided that-

no instrumemt which has becn admitted -in ¢vidence upon paymeni of
duty and a penalty under scction 39. shall be so delivered before the
expiration of one month from the date of such impounding, or if the
Collector has ceitified that its {funther detention is necessary and has not

{a)

cancelled such certificate:

nmhi'ng in this section shall affect Schedule T of Order XXI1II of the
Code of Civil Procedure. 1908, (Act no. 5 of 1908) scetion 144 clause 3.

{b)

46, The waking of proceedings or the pavment of 2 penaity under this chapler
in respect of any instrument shall nat bar the prosecution of any person who appears 10
nave committed an olfence agains: the stamp-law in respect of such instrument: '

Provided that no such prosecution shalt by instiiuted in the case of any instrument in
respect of which such a penally has been paid. unless it appears to the Collector that
the offence was committed with -+ ntenton of evading payment of the proper duty.

47. (1) When any duty or penaiis has been paid under section 39. section 41,
section 43 or scciion 44, by any purson in respect of an instrument. and, by agreement
or under the provisions of section 33 or any other enactment in force at the time such
instrument was cxecuted. some oiher person was bound to bear the expense of
providing the proper stamp [(or such instrument. the first-mentioned person shall be
entitled io recover from such other person the amount of the duty or penalty so paid.

(2) Tor the purpose of such recovery. any certificate granted in respect of
such instrument under this bill shall be conclusive evidence of the matters therein
certitied. : ’

’ ’

{3} Such amount may, if the Court thinks fit, be included in any order as to
costs In any suit or proceeding 10 which such persons arc partics and in which such
mstrument has been tendered in evidence. [ the Court does not inctude the amount m
such arder. no funher proceedings jor the recovery of the amount shall be
masntamahle.

48,113 if any mstrwnent sent to the Cotlector under sub-section (23 of section
47 is losi. destroved. or dumaged durmy transmission. the person sending the same

shal! not be Hable for such loss. destruction or damage.
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{2) When any ‘instrument is about 10 be s0 sem, the person from whose
possession it came in1o the hands of the person impounding the same. may require a
copy thercof to be made at the expense of such first-mentioned person and
authenticated by the person impounding such instrument.

49, (1)a) If the market valie of any property which is the subject of any Under-valuation of

instrument, on which duty is chargeable on the market value of the property as set
forth in such instrument, is less than even the minimum value in accordance with the
rules made under this Act. the regisiering officer appointed under the -Registration Acy,
1908. (Act no. 16 of 1908). notwithstanding anything comntained in the said Act,
immcdiaicl_v after presentation of such instrument and before accepling it for
registration and taking any action under section 52 of the said Act, require the person
liable 10 pay stamp duty under section 35, 1o pay the delicit stamp duty as computed on
the basis of the minimum value determined in accordance with the said rules and
return the instrument for presenting again in accordance with section 23 of the
Registration Act, 1908 (Act no.16 of 1908). ‘

" (b} When the deficit stamp duty required 10 be paid under clause (a) is paid
in ‘rcspéct of any mstrument and the mstrument is presented again for registravon. the
Registering Officer shall certify by endorsement thercon. that the deficit stamp duty

has been paid in respect thereof and the name and the residence of the person paying -

them and register the same. ‘

(¢} MNotwithstanding anything containéd in any other provisions of this bill,
the deficit stamp duty may be paid under clause (a} in the form of impressed stamps or
otherwise, containing such declaration as may be prescribed.

{d) If any pcrsén does not make the payment of deficit stamp duty after
receiving the order referred to in clause (a) and presents the instrument again for
registradon. the rewisiering officer shal, before regisiering the insuument refer the
smue o the Collecior, for determination of the market value of the propenty and the
proper duty pavable thercon. L

(2) On receipt of a reference under sub-section (1). the Collector shalt afier
giving the parties a rcasonable opportunity of being heard and afier holding an enquiry
in such manner as may be prescribed by rules made under this Act, determine the
market value of the property which is the subject of such instrument and the proper
duty payable thercon: ' ) )

(33 the Collector may, sue moin. or on a reference [rom any Court or from the
Commissioner of Stamps or an Additional Commissioner of Stamps or from a Deputy
Commissioner of Stamps or from an Assisiant Commissioner of Stamps or any officer
authortzed by the Stae Governmen in that behalll within four years from the daice of
registration 6f any mstrumem on which duty is chargeable on the market value of the
property. nol alrcady referred 10 him under sub- section (1), call for an examine the
- instrument [or the purpose of satisfying himself as to'the correciness of the market
value. of the property which is the subject of such instrument and the duty payable
thercon. and if, after such examination, he has reason 1o believe thal market value of
such property hag not been truly set forth in such instrument, he may delermine the
market value of such property and the duty pavable thercon:

Provided that. with the prior permission of the State Government, an action
under this sub-section may be taken after 2 period of Jfour years but before a period of
eight vears from the date of registration of the mstrinnem on which duty is cha"rgc_éxb!c
on the market value of the property. )

xplanation: The piayment of deficn swamp duty by any person under any

the instrument
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order of registering officer under sub-section (1) shall not prevent the Collector (rom
imitiating proceedings on any instrument under sub-section (3),

{4) If on enquiry under sub-section {2) and examination under sub-stction (33
the Collector finds the markel value of the property-

(i) truly set forth and the instrument duly stamped. he shall cerify by

endorsement that it is duly stamped and return 1i to the person who made

_ the reference;

(11) Not truly set forth and the instrument not duly stamped. he shall require
the payment of the amount required to make up the deficiency in the
same. together with a penalty of an amoum not exceeding four times the
amount of deficient portion of the proper duty.

{5} The Collector shall also require alongwith the deficit stamp duty or
penalty required 10 be paid under clause (i) of sub-section {4). the payment of & simple
interest at the rate ol one percent per mensem on the amoumt of deficit stamp duty
calculated from the date of the execution of the instrument wil the date of aciual
paymeni: )

Provided that the amount of interest under the sub-section shall be
recalculated if the amount of deficit stamp duty is varied on appeal or revision or by
any order ol a competent Court or Authority,

(6) The amount of interest payable under sub-section (5) shall be added 10 the
amount due and be also deemed for all purposcs to be part of the amount required Lo be
paid. ' ' 7

{7) Where realization of the deficit stamp duty remained stayed by any order
of any Court or Authority and such-order of stay is subsequently vacated. the intcrest’
referred to in sub-section {5) shail be payable also for any period during which such '

" order of stay remained in operation.

{8) Any amount paid or deposiicd by or recovered {rom. or refunduble 1o, a
person under the provision of this Act. shall first be adjusted towards the deficit stamp
duty or penalty outstanding against him and the excess. il any. shalt then be adjusted
towards the interesi. if any. due from him.

(9) The instrument produced before the Collector under sub-section {2)-or
under sub-section (3) shall be deemed o have come before him in the perforimance of
his functions. . .

_ (10 In case the instrument is not produccd within the period specificd by the
Collector. he may require payment of deficit stamp duty, ifany. together with penalty
on the copy of the instrument in accordance with the procedure as laid down in sub-
sections (2) and (4).

50. All duties, penalties. and other sums required to be paid under this Act
may be recovered by the Collector by distress and sale of the movable property of the
person from whom the same are due. or by any other process for the ume being 1in
torce for the recovery of arrcars ol land revenue. ©

§1. Notwithstanding anvthing contained in this Act. no ccruficate or
endorsement under this Act. in respect of an instrumeni chargeable in Uuar Pradesh
with a higher raic of duty in accordance with this Act, shall be received in evidence or
be in any way valid in respect of the payment of duty on such instrument unless the -
duty chargeable at the rates provided in this Act. has been paid on such instrument.
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CHAPTER V.
ALLOWANCES FOR STAMPS IN CERTAIN CASES.

S2. Subject te such rules as may be made by the State Government as to the .

evidence 1o be reguired. or the enquiry to be made. the Collecior may. on application
made with the period prescribed in section 53, and if he is satisfied as to the facts,
make allowance for impressed stamps spoiled in the cases hereinafler mentioned,

namely, -

(a) the stamp on any paper inadvertently and undesignedly spoiled,

oblitcrated or by error in writing or any other means rendered unfit -

for the purpose intended before any instrument written thercon is
executed by any person;

(b} the stamp on any document which is written out wholly or in part, but
which is not signed or executed by any party thereto; '

(c) the stamp used for an instrument exccuted by any party thereto-which-
(1) has béen afterwards found to be absolutely void i_n law from the
very beginning;
(ii) has been afterwards found unfit. by reason of any error or mistake
therein. for the purpose originally intended:;

(iii) by rcason of the death of any person by whom it is necessary that

it should be executed, without having executed the same, or of the
refusal of any such person to executc the same. cannot be
completed so as to effect the intended transaction in the form
proposed:

(iv) for want of the execution thercof by some material party, and his inability

or refusal 10 sign the same, is in fact incomplete and nsufficient for the
purpose for which it was intended;

-

n - ]
(v) by reason of the refusal of any person to act under the same, or to advance-

any money intended to be thereby secured, or by the refusal or non-

accéptance of any office thereby granted, totally fails of the intended-

purpose;
(vi) become useless in consequence of the transaction intended 1o be thereby

effected being effected by some other instrument bctwecn the same
parties and bearing a stamp of not less value;

{vii) is deficient in value and the transaction intended to be thereby effected
has been cifected by some other instrument between the same parties and
bearing a siamp of not less value,

~{viii) is inadvertently and undesignedly spoiled, and in lieu whereof another
instrument made between the same parties and for the same purpdse is
exccuted and duly stamped:

Provided that, in the case of an executed instrument. no legal proceeding
has been commenced in which the instrument could or would have been givén or
offered in evidence and that the instrument is given up to be cancelled.

Explanation: The Certificate of the Collector under section 37 that the full duty with
which an instrument is chargeable has been paid is an impressed stamp within the
meaning of this section. '

53. The application for relief under section 52 shall be made within the
following periods. that is to say.- -

Allowance for
spoiled stamps

Application for
reliet under
section 531 when o
be made
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(a) i the cases meniioned in sub-clause {v) of clause (c}. within two months
of the date of the instrument:

(b) in the case of a stamped paper on which no instrument has been exccuted
by any of the parties thereto. within six months after the stamp has been
spoiled:

{¢) in the case of a stamped paper in which an instrument has been exceuted
by any of the parties thereto, within six months after the daie of the
mstrument. or, i 1t is not dated. within six months after the execution
thereof by the person by whom it was first or alone executed:

Provided that.-

(a} when the spoiled instrument has been for sufficient reasons sent out of
!ndia, the application may be made within six months afier it has been
reccived back in India;

(b} when. [rom unavoidable circumstances. any instrument for which
anather instrument has been substituled. cannot be given up o be
cancelled within the aforesaid peniod. the application mayv be made
within six mowths afier the date of execution of the substituted

mstrument.

54. The Chief Controlling Revenue Authority or the Collector if empowered
by the Chief Controlling Revenue Authority in this behalf inay. without himit of time,
make allowance for stamped papers used for printed forms of instruments. by any
banker or by any incorporated company or other body corporate, if for any sufficient
reason such fonns have ccased 1o be required by the said banker. company or body
comporate: l

Provided that such authority is satisfied that the duty n respect of such
stamped paper fas been duly paid.

55, {4) When any person has madveriently used for an instrument chargeable
with duty. a stamp of a description other than that prescribed for such instrument by

the rules made under 1his Act. or a stamp of preater value than was necessary or has
madveriently used any stamp for an instrument not chargeable with any duiy: or

{b) When any stamp used for an insirument has been inadvertently rendered
useless under scction 19, owing 1o such instrumemt having been writlen in

contravention of the provisions of section 18,

the Collector may. on applicauon made within six months afier the dawe of the
instrumuent, or, if it 1 not dated. within six monihs afier the exceution thercof by the
person by whom il was [irst or alone executed. and upon the instrument. if charpeable
with duty. bemag re-stamped with the proper duty. cancel and allow as spotled the
stamp so misused or rendered useless.

Sh. In any case in which aliowance 1s made tor snpoiled or misused stamps, the

Collector may give i bicw thereof -
{2} uther sizmps of the same descrtption and salue. or

(B) if reguired and he thinks G siamps of any caher deseription o the same

amount o vatue: or



TR U IMYRY Toie, 7 e 2010
- |

e o

87

{c) at his discretion. the same value in money. deducting icn paise lor cach
" rupee or fraction of a rupee.

57. When any person is possessed of a sitamp or stamps which have not been
‘.pmlad or rendered unfit or uscless for the purpose intended. but for which he has no
immediate use, the Collecior shall repay 10 such person the value of such stamp or
stamps in money, deducting ten paise for each rupee or portion of a rupce, upon such
person delivering up the same lo be cancelled. and proving 10 the Collector's
satisfaction- '

{a) that such stamp or stamps were purchased by such person with a
bonafide imention 1o use them:

(b}  that he has paid the full price thereof: and

{c) that they were so purchased within the period of six months next
preceding the date on'which they were so delivered:

Provided that. where the person is a licensed vendor of stamps. the Collecior
may. if he thinks fi. make the repayment of the sum acwally paid by the vendor
withow anv such deduction as aloresaid.

CHAPTER -V1.
REFERENCE, REVISION AND APPEAL
58. (1) The power exercisable by a Collector under section 12, clause (a) of
the first proviso to section 32, Chapter [V, Chapter V and Chapier V1L ¢ shall in ait
cases be subject 1o the conirol of the Chief Conwrolling Revenue Authority.

Notwithstanding ‘anvthing contained in any other provisions of this Act. any
perdon including the Government aggrieved by an order of the Collecior under section
12, clausc (a) of the first proviso to section 32. Chapter-IV, Chapter-V and Chapter
VI may. within 60 davs from the daie of receipt of such order prefer an appeal
against such order 1o the Chief Comtrolling Revenue Authority, who shall afier giving
the parties a reasonable opportunity of being heard consider the case and pass such
order thereon as he thinks just and proper and the order so passed shall be final:

Provided that no application for stay of recovery of any disputed amoum of
stamp duty including interest thereon or penalty shall be entertained unless the
applicant has fumished sauslactory proof of the payment of not less than onc third af
such disputed umount:

Provided further that where the Chiefi Conrolling Revenue Authority passes
an order for the stay of the recovery of any stamp duty, intercst thereon or penalty, or
for the stav of the operation of any order appealed against and such order resulls in
the stay of recovery of any stamp duty. interest thercon or penalty, suck stav order
shall noi remain in force for more than thirty 'days uniess the appellam fumishes
adequate securily to the satisfaction of the Collector concerned for the pavment of the
outstanding amount.

{(2) 1 anv Collector. aciing under section 36, section 43 or sccuon 44, Teels
doubs as 10 e amount of duty with which any instrument is chargeable. he may draw
Up 2 statemeni of the case. and refer it with his own opmion thercon. for the decision
of the Chiel Comrolling Revenue Authority.

(3) e Authority referred 10 i sub-section (2) shall conxider the case and
Send a4 copy of s decision 1o the Collector who shall proceed 0 assess and charge il
i - . . .
Gty G anvy in conformity wath such degision,

4% where any order of Cellector is partially alicred or quashed by the Chiel
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Controlling Revenue Authority, the Coliector shall have the power to refund (

he exe
. . . xcer
amouni of stamp duty, penalty or interest paid under the said order.

S9. (1) The Chxchomrollmg Revenue Authority may state Qany casc refe,
1o it under sub-section (2) of section 58. or otherwise coming 10 its notice. and refy

such case. with its own opinion thereon.- il it arises in the State- i e High Coy
)

of the State:

{2} very such case shall be decided by not less than three .luuges of the Hig,
Court to which it is referred. and in case of difference. the opinion of thy majority shay

prevail,

60. If the High Court is not satisfied that the statements contas yed in the case
are sufhicient 1o enable it 10 determine the questions raised thereby., the Court may refer
the case back 1o the Revenue Authority by which it was stated. 10 make g0, additions

thereto or alterations therein as the Court may direct in that behalf,

61. (1) The High Count upon the bearing of any such case. Shyll decide the
questions raised thercby. and shall deliver its judgment thereon coniaim’ng the grounds
on which such decision is founded.

(2) The Court shall send to the Revenue Authority by which \pe case was
stated, 2 copy of such judgment under the scal of the Court and the si gnawre of the
Registrar; and the Revenue Authority shall, on receiving such copy, disPesge of the casc
conforinably to such judgment.

62. (1) if any Court, other than a court mentioned in section 59 feels doubt
as to the amount of duty 10 be paid in respect of any instrument under Proviso (a) 10
section 39. the Judge may draw up a statement of the case and refer it it his own
opinion thereon, for the decision of the High Court to which. if he Were (he Chief
Controlling Revenue Authority. he would, under section 59. refer the samg. '
(2) Such court shall deal with the case as if it had been referred ynder section
59, and send a copy of its judgment under the seal of the Court and the Signaure of the
Registrar 10 the Chiefl Controlling Revenue Authority and other like copy g he Judge
making the reference, who shall. on receiving such copy, dispost of (he case
conformably 10 such judgment.

{3} References made under sub-section (1). when made by 5 Coun.
subordinate 10 a District Court, shall be made through the District Count| and when

made by any subordinate Revenue Court, shall be made through the Coun immediately .

superior. ,

63. (1) When any Court in the exercise of its civil or revenue jurigdiction of
any Criminal Cour{ in any procceding under sections 125 to 128 and sectjon 145 to
148 of the Code of Criminal Procedure, 1973, {Act no. 2 of 1974) makeg any order
admitting any instrument in evidence as duly stamped or as not requiring a giamp, or
upon payment of duty and a penalty under section 39, the Court to which appeals lie
from. or references are made by. such first-mentioned Court may. of its 0OWn aiion or
on the application of the Collector. take such order into consideration.

{2} I such Court. after such consideration. is of opinion that Such ingrument
should not have been admitied in evidence without the payment of duty ang peaally
under section 4U. or without the payment of 2 higher duty and penalty than thoge paid.
it may record a declaration to that ctfect. and determine the amount of duty wi which
such instrument is chargeable, and may require any person in whoS€ POSsegsion or
power such instrumeit then is. to produce the same, and may impound the Sayme when
produced. '
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(3} When any declaration has been recorded under sub-section (2), the Court
rccording the same shall send a copy thereof to the Collector, and, where the instrument
1o which i1 relates has been impounded or 4s otherwise in the possession of such Court,
shall also send him such instrument.

(4) The Collector may thercupon, notwithstanding anything contained in the
order admitting such instrument in evidence, of in any certificate granted under section
45, or in section 46. prosecuie any person for any offence against the Stamp law which
the Collector considers him 1o have commitied in respect of such instrument;

Provided that- '

(a) no such prosecution shall be instituted where the amount {including duty
and penalty) which, according to the determination ol such court. was
payablc in respcct or the instrument under section j9, is paid to the
Collector. unless he thinks that the offence was commitled with an
intention of evading payment of the proper duty:

(b} except for the purposes of such prosecution. no declaration made under

this section shall affect the validity of any order admitting any instrument
in evidence, or of any certificaic granted under section 45.

CHAPTER VII,
CRIMINAL OFFENCES AND PROCEDURE.

64. (1) Any person who, with the intention to evade the duty, exccutes or
signs otherwise than as a witness any instrument chargeable with duty without the
same being duly stamped shall, on conviction . for every such offence be punished.

“with rigbrous imprisonment for a term which shall not be less than, one month but
which may extend 1o six months and with fine which may extend to five thousand

+

rupees: . , '
Provided that. when any penalty has been paid in respect of any instrument
under section 39. section 43 or section 49. the amount of such penalty shall be allowed
in reduction of the fine (if any) subsequently imposed under this section in respect of
the same instrument upon the person who paid such penalty. 5
(2) If a share warrant is issued without being duly siamped, the company
issuing thc same and also cvery person who, at the time when it is issued, is the
managing direclor or.secretary or other principal officer of the ‘company, shall, on
conviction be punished with fine which may extend to five hundred rupees.

{3) No persoﬁ shall be prosecuted under sub-section (1) or sub-section (2) in

respect of an instrument which was produced in court and which was admitted afier a
decision by the count that the said insirument was duly stamped or that no stamp was
required.

65. Any person who makes a declaration in a clearance list which is false or
which he either knows or. believes 1o be false, shall. on convictien, be punished with
imprisonment for a term which shall not be less than one month but which may extend
to six months and with ﬁﬁ_e which may extend to five thousand rupees. |

66. Any person required by section 17 to cancel an adhesive stamp. and
failing to cance! such stamp in the manner prescribed by that section. shall be
punishable with fine which may exiend to one hundred rupees.

67. Any person who. with intent 1o defraud the Governmeni.-
{a) execlies any instrument in which all the facts and circumstances required

by scction 33 to be set forth in such instrument are not fully and truly sct
forth. or |

Penalty for
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(b) being employed or concerned in or about the preparation of any
instruments. neglects or omits fully and truly to set forth therein alt such

facts and circumstances: or

{c) does any other act calculated to deprive the Government of any duty or
penalty under this Act, ’

shall be punishable with imprisonment for a term which may extend to three

months or with {ine which may extend (o ten thousand rupees or with both.

68. (1) Where any person liabic 10 pay duty under this Act is convicted of
an offence under Scction 64 or 67. in respect of any instrument (not being an
instrument specified in Entry 91 of List [ in the Seventh Schedule 1o the Constiwution)
the Magistrate shall . in addition 10 any pumishment which may be imposed for such
offence. direct recover the amount of duty and penalty. if any, due under this bill
from such person in respect of that instrument and such amount shall also be

recoverable as if it were a fine imposed by the Magistrale.

I . g
(2) Upon such recovery the Collector shall thercupon certify by
endorsement on that instrument that proper duty or penalty. as the case may be. has
been levied in respect thereof: :

69. (a) Any person appointed to sell stamps who disobeys any rule made
under section 75; and

(b) Any person not so appointed who sells or offers for sale any stamp (other
than a ten paise or five paise adhesive stamp).

shall be punishable with imprisonment for a term which may extend t0 SiX
months, or with fine which may extend to five hundred rupees, or with both.

70. (1) No prosecution in respect of any offence punishable under this bill or
provisions of the Indian Stamp Act. 1899 (Act no. 2 of 1899) hereby repealed shall be
insrituted - without the sancgion_ of the Collector or such other officer. as the State
Government generally. or the Coltector specially, authorizes in that behalf. '

(2) The Chief Controlling Revenue Authority. or any officer generally or
specially authorised by it in this behalf. may stay any such prosecution or compound

any such offence.

(3) The amount of any such composition shall be recoverable in the manner

provided by section 50.

71. No magisirate other than a Magistraie, whose powers are not less than those of a

Magistrate of the second class. shall iry any offence under this Act.

. 1, . .
72. Every such offcnce comumitted in respect of any instrument may be tried in any
district in which such instrument is found. as well as in any district in which such
offence might be tried under the Code of Criminal Procedure, 1973 {Act no. 2 0f1974)

for the time being n force.
CUAPTER VIIL
SUPPLEMENTAL PROVISIONS

73. Exvery public officer or any person having m las custody any registers,
books. records. papers. documents or-proceedings. the inspeciion whereo! may wemld 1w
secure any duty, or "o prove or lead to the discovery of any {ruud or onnssion in

|
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relation o any duty, shall at all reasonable times. permit any officer whose dutyitisto
sce that proper duty is paid or any other person authorised in writing by the Colicctor
to inspect for such purpose the registers. books. papers. documents and proceedings,
and 10 lake such notes and extracts as he may deem necessary. without fec or charge.

74. (l) Where the Collector or the Commissioner of Starmps. Additional
Commissioner of Siamps, Deputy Commissioner of Stamps or Assistant
Commissioncr of Stamps has reason to believe that any instrument chargeable 1o duy
has not been charged at all or has been incorrectly charged with duty leviable under
this Acl. he or any other officer authorised by them in writing in this behalf (1o be
called the authorised officer) may require the person concermed who is having in his
custody or maintaining such instruments. regisiers, books. records. papers. maps.
documents or procecdings. to produce before him or the authorised officer any such
instrumeat or any wiber relevant record pertaining thereto, including registers.. books,
records. papers, maps. documents or proceedings.

Explanation - For the pumpose of this sub-section the cxpression “person
concerned” metudes a body of individuals. any statutory authority or association.
whether incorporated or not.

(2) I any person. on being required under sub-section (1) by the Collector or
the Commissioner of Stamps, Additional Commissioner of Stamps, Deputy
Commissioner’ of Stamps or Assistant Commissioner of Stamps or the authorised
~officer, wiltfully fails to produce the required instrument or other record as aforesaid

without any sufficient cause. the Collector or the Commissioner of Stamps. Additional
Commissioner of Stamps. Deputy Commissioner of Stamps or Assistant
Commissioner of Stamps may dircct such person (o pay an amount, by way of penalty,
a sum not exceeding rupees five thousand:
Provided that no such order under this sub-section shall be passed by the
Collector or the Commissioner of Stamps, Additional Commissioner of Stamps.
Deputy Commissioner of Stamps or Assistant Commissioner of Stamps unless fthe
person. on whom such penalty is proposed to be imposed is given a reasonable

a%

opportunity of bemg heard in thé matter:~
' Provided further that the order paescd under this sub-section shalil

be subject to an appeal to the Chicf Controlling Revenue Authority within a
period of thirty days or within such extended time as may be allowed in thal regard.
who shall, after giving the appellant a reasonable opportunity of being heard, pass such
order thereon as he thinks just and proper and the order so passcd shall be final, -

75. The State Government, niay by notification published in the Gazene
make rules for regulating-

(a) the supply and sale of stamps. c-stamp. stamp by franking machine.
by use of internct or any other machine and stamped papers:
{b) the persons by whom alone such sale is 10 be conducted: and
{c) the duties and remuneration of and the fees chargeable from such
person: )
Provided that such rules chall not restrict the sale of 1en paise or five paise
adhesive slamps., ) :

76. The State Government may by notification published in the Guxete make
rules to carry owt generally the purposes of this Act including rules for launching
amnesty scheme. and may by such rules. prescribe the fnes. which shali in no case
exceed five hundred rupces. to be incurred on breach thercof,
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77. The State Governmeni may. by notification in the Gazetie, delegaie-

(a) all or any of the powers conferred on it by clause (v) of section 2. sub-
section {(3) of section 38, sub-section (1) of section 70, section 75 io the
Chicf Controlling Revenue Authority.; and

(b) aull or any of the powers conferred on the Chiel’ Comntroliing Revenue
Authority by section 12 sub-section (1) of section 58, sub-section {2) of
scction 70 and scction 74 to such subordinate revenue authority or any
officer of the Stamp and Registration Department not betow the rank of
Deputy Commissioner of Stamps. as may be specilted in the notification

78. Except the provisions as to copies comtained in section 7, nothing in this
bill contained shall be deemed to affect the duties chargeable under any enactment for
the time being in force relating to court-fees.

79. Al stamps in denominations of annas four or multiples thereol shall be
deemed 10 be stamps of the value of twenty-five paise or. as the case may be, multiples
thereof and skhall. accordingly. be valid for all the purpose of this bill.

80. The Indian Stamp Act. 1899 (Act no.2 of 1899) in so far as it relates 0
the subjcer matter relateable 1o Eniry 44 of List (1] of the Seventh Schedule of the
Constitution in respect of documents specified i Emry 91 of List | of the said
Schedule. shall notwithstanding anything contained in this bill or any law for the time
being in force. extend 1o the whole State of Uitar Pradesh. -

81. (1) The Indian Stamp Act. 1899 (Act no.2 of 1899) as adapled in the
State of Utiar Pradesh. cxcept in so far as it relates 1o documents specified in Entry 91
of List I in the Seventh Schedule to the Constitution of India, is hereby repealed and
the provisions of the Uttar Pradesh General Clauses Act, 1904 {(UP Act no. 1 of 15904 ).
shall apply 1o such repeal: '

Provided that the repeal hereby shall not affect.-

(i) any rnight, tile. obligation or liability already acquired. accrued or °
incurred or anything done or suffered:

(ii) any legal proceedings or remedy in respect of any such right, title,
obligation or liability:

under the provisions of the cnacimenis hereby repealed and any such
procecding may be instituted. continued and disposed of and any such remedy may be
enfurced as if this Act had not been passed.

(2} Any appointment. notification. notice. order. rule or form made or issued
under anv of (he enactments hereby repealed shall be deemed 10 have been. made or
issued under the provisions of this bill. in so far as such appoiniments. notifications.
notice, order. rule or form is not inconsistent with the provisions of this bill and shall
continue in force. unless and umtil it is superseded by an appointment. notification,
notice, order. rule or form made or issued under this Act.

{3) Al stamps in denomination of annas of four or multiples thereol shall be deemed
to be stamps of the walue of twenty-five naya paise or as ihe case may be multiples

thereol and valid aceordingly.
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SCHEDULE

[See section 3 and section 80]
STAMP-DUTY ON INSTRUMENTS UNDER
THE UTTAR PRADESH STAMP ACT, 2008

Deernpnon of mstrumcnt

Proper stamp duty

T ACKNOWLEDGEMENT. of dobi LXCCLdII12 one thousand
rupecs “in amount or valuc. writlen or signed by. or on behalf of,
a-debtor in order 10 xupply evidence of such debt in any book
(othur than a banker's pass-book). or on a separate piece of paper
when such book or paper is lefi in the creditor’s possession:

-provided that such acknowledgement does not contain any

- promist to pay the debt or any stipulation 1o pay interest or (o
_deliver any goods or other property. :

z. ADMINISTRATION BOND. including a bond given under
section 291, 375 and 376 of the Indian Succession Act. 1925
- (Act n0.39 of 1925) or scction 6 of the Government Savings
Banks Act. 1873 (Act no. 5 of 1873)

' 3. ADOPTION-DEED. that is 10 say, any instrument (other than
‘ 2 Will) recording an adoplion or conferring or purporting to
confér an authomy to adopt.

ADVOCA TE, See E]\’TR}’ASANADVOCA TE (No. 17}
d. AFFIDAVIT, mcludm;, an affirmation or declaration in the

case ofpcr:ons by law allowed. afﬁrmmg, or declaring instead of
Q\\'C'irmL :

Pfi(-mplions '
sAffidavit or declaration in W!‘ilim_{ when made ~
{a) as a condition of carotment under the Indian Army Act, 1950,
(Act no.46 of 195Q) the Indian ‘Air Force Act. 1950 (Act no. 45
.of 1950} or the Navy Act. 1957 (Act no.62 of 1957). or
(b}. for the sole purpose of enabling 'aﬁy persons w0 rcqeivé any
pension or charitable allowance: -

5.  AGREEMENT OR ITS RECORDS
MEMORANDUM OF AN AGREEMENT.

{8} if relating to the salc of a bill of exchange:

' (b) if relating 1o the purchase or sale of a government security.

(e) if relating to the purchasc or sale of shares, scrips, stocks,
bonds. debentures. debenturc stocks. or any other marketable
security of a like nature in or ol any 1t1CO[‘p0!‘dlEd company or
~other body corporaic - :

i\) when qun.h agreement or memorandum of an au:.cmcm is
with or through a member of between members of Stock
Exchange recognized under the Securities Contracs
(Regulation ) Act. 1956 (XLI] of 1956)

Ten rupees

The samé duty as Bond (No.14),
subject to a maximum of (wo
hundred rupees

One hundred rupees.

Ten rupee.

ORrR .

One rupee for every rupees 10,000 or
part thereof: '

Fifty paise for every rupces 1,00.000
or part thereof of the value of the
security at the time of it§ purchase or
salé, as the case may be.

One rupce tor every rupees 10.000 or
part thereof of the value of the
security at the time of its purchasc or
sale, as the case may be, l
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(1)) in any other case;

(d)

(i) if relaiing 1o the purchase or sale of cotion.

{i1) il refating to the purchasc or sale of bultion or spices:

(iii) if relating to the purchas-c or sale of oilseeds;

{iv) if relating 1o the purchase or sale of yarg of any kind. non-
“mineral oils or spices of any kind; '

Explanation.

Any duty paid under Article 22, 44 or 52, as the case may be,
shall be adjus_led against the duty charpeable under clauses(b).
{c} {d) (). (ii). (iii) and (iv).

{e) 1f rclating 10 the sale of an immaovable property where
possession 1§ not admitted to have been delivered. nor s agreed
10 be delivered without executing the convevancy

Provided that when Conveyance in pursuance of such
agreement is cxecuted within three ycars from the date of
execution of the said agreemem, the duty paid under this clause.
in cxcess of the duty payable under clause {c) shall be adjusted

" 1owards the total duty pavable on the conveyance.

Provided further thal if the said agrecinent is revoked within
a period of three years trom the daie of exceution of such
agreement. the stamp duty paid on such agrecmelm shall be
refunded after deduction of en percent of ihe amount of stamp
duty paid on such agreement. subject 10 minimum deduction of
rupees one hundred.

() if relating 10 the construction of a building on a land by a
person other than the owner or lessee of such land and having a
stipulation that after conztruction. such building shall be held
jointly or severally by that other pcrsn'n and the vwner or lessee.
as the case may be. of such land. or that 1t shall be sold yomtly or
severally by them or that a part of it shail be held jointly or
severally by them and the remainmg pant thereof shali be sold
tomitly or severally by them.

One rupee for every rupees lO,(EG-E,"r
part thereof of the value of the
security at the time of its purchase g
salc, as the case may be.

one rupee for ewvery rupees e
thousand or part thereof of the value
of cotion, '

onc rupee for every
thousand or part thereof of the valye
of silver or gold or sovercigns o
spices , as the case may by,

rapees ten

one rupee for every 10.000 or pan
thereof of the valuc of yam of any
kind. non-mincral oils or spicccs.of
any kind, as the case may be.

one rupee for every rupees 10.000 or
part thereof of the value of varn of
any kind, non- mincral ouls or spices
of any kind, as the case may be.

Twenty  rupees  for  every une
thousand rupees or part there of, an
the amount of consideration ag ot

fonh in the instrument,

Rupees twenty for every rupecs one
thousand or part thercol on the
amount of censideration. as set forth
in the agreement or the market valuc
of the immovable property which is
the subject of such agreement which
CVLT IS gredler.

.



TR U ITERY TAE, 7 AE. 2010

95

Beseription of instrument

Proper stamp duwy

Explanation,
For the purposcs of this clause:

(1) The expression “land™ shall include things attached to the
earth, or permanently fastened to anything attached 1o the earth, -

(2) The cxpression “Lessee” shall mean a holder of a lease in
perpetuily or for a period of thirty years or moré. '

(3} The expression “building™ shall mean a building having
more than one “apariment” and: or more than ane “"commercial
unit” where  the expression “apartment” means a pan of any
property. intended for independent use . including one or more
rooms or enclosed spaces located on one or more (loors or any
part or parts. thercof a2 building. intended 1o be used lor
residential purpose and with a dircet extt to a public street, road
or highway or t a common area leading to such street. road or
highway. which, together with its undivided intercst in the

commén arcas and facilitics. forms an independent residential

unit: and the expression “commercinl unit” means any separale
identifiable property. including enclosed spaces located in the
building or commerctal compléx, on one or mor¢ floors or any
part or paris ‘thereot oo be used for the purpoée of practicing
any profession |
occupation. trade or business or for any other related use and
with a dircet exit o a public slréet, road or highway or to a

or for carrving on any commercial activity.

comimon arca leading to such strect. road or highway which.
together with its undivided imterést in the common arcas and
facilitics. forms an independent commercial unit and includes
any godown. in the building in which such unit is locawed for use

.

by the owner of such unit for keeping goods.
{¢) Ifrelating io.-

{i) Any adverusement on mass media, made for promotion of
any product: or progfamme or event with an imention to make
profits or business out of it ’ '

(ii) conferring exclusive rights or telecasting, broadeasting. or
exhibition ef an event or o film,

(iii) specific perfonmance by any person or a group of peisons

) 7
where the value of contract exceeds rupees 1. 00.000.

(iv) creation of ‘any obligation. right or interest and having
monetary value, but not covered under this Article,

" (V) Assignment of copy right under the Copyright Act, 1957 (Act
no.l4 of 1957).

{1} 1f not otherwise provided for.

‘Two rupees for every rupees 1.000 or
part thereof on the amount agreed in
the contract..

Two rupecs for every rupecs 1,000 or
part thereof on the amount agreed in
the contract.

Two rupees for every rupees 1,000 or
part thereof on the amount agreed in
the contract.

Two rupees for every rupees 1. 000
or part thercof on the amount agreed -
in the contrac.

Twé rupees for every rupees 1,000 or
part thereof on the amount agreed in
the contract of value signed for such
assignment -

One hundred rupees.
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Excemption

Agreement or memorandum of agreement made in the form of
tender o the Central Government for. or relating (o any loan:

6. AGREEMENT RELATING TO DEPOSIT OF TITLE-

DEEDS, PAWN, HYPOTHECATION OR PLEDGE. that is
to say, any instrument cvidencing an agreement relating to -

{1) the deposit of title-deeds. or instruments, constituling or
being evidence of the title to any property whatever {other than a
marketable security): or.

(2} the pawn. hypathecation or pledge of movable property.

where such deposit. pawn. hypothecation or pledge has been
made by way of security {or the repayment :

of money advanced or to be advanced by way
ol loan or an existing or future debt

(a) if’ such loan or debt is repayable on demand or more than
three months from the date of the

mstrument evidencing the agrecment:

for every rupecs one thousand or part thercof of the amount of
loan or debt.

. Explanation-

For the purposes of clause (1) of this Article. any letier, note or
memorandum, record or writing; relating to the deposit of title
deeds. whether written or made before. or at the time of, or after,
the deposit of title deeds is effected, and whether it is in respect
of the first loan or any subsequent loan. such loan, such leuer,
note. memorandum. record or writing shall. in the absence of any
separate agreement relating to deposit of title deeds, be deemed
to be an instrument evidencing an agreement relating to the
deposit of title deeds. ‘

{(b) il such loan or debl is repayable not more than three months
from the date of such instrument.

Exemption
Instrumeni of pawn. hypothccation or pledge of agriculture
producc. if unaitested.
7. APPOINTMENT IN EXECUTION OF A POWER,
whether ol'trustees or of property. movable or

immovable. where made by any writing not being a will-

ta) where the value of the property does not exceed rupees one
thousand,

{b) 10 any other case

five rupecs. subject 10 a maximum of
rupecs ten thousand.

Half the duty payable on a loan or
debt under.clause () for the amount
scecured. '

Fifiy rupecs.

One hundred rupees
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7 APPRAISEMENT OR VALLATION made

athenwise than under.an order of the Court in the course of a suit
() where the amount does not exceed Ry, 1.000.
th} in any other case,

Exemptions

{a} Appraisecment or valuation made for the information of one
party only. and not being in any manner, obligatory between
partics. cither by agreement or operation of law.

(b} Appraisement of crops for the purpose of
ascertaining the amount to be given to a landlord as rent.

9. APPRENTICESHIP DEED. including every writing relating
to the service or tuition of any apprentice. clerk or servant,
placed with any master w0 leam any profession. trade or
employment. not being ARTICLES OF

CLERKSHIP {No. 11)
Excmption

Instruments of apprenticeship executed by a magistraie under the
Apprentices Act, 1850 (Act no. 19 of 1830). or by which a person
1s apprendiced by or at the charge of any public charity,

10. ARTICLES OF ASSOCIATION OF A COMPANY.
Exemption

Articles of any Assaciation not formed for profit and registered
under section 26 of the Indian Companies Act. 1913 (Act no.7 of
1913). ‘ -

See also ‘M!fAiORANDUM OF ASSOCIATION OF 4 COMPANY
(No. 40).

11. ARTICLES OF CLERKSHIP or contract whercby any
person first becomes bound to serve as a clerk in order o securc
* his admission as an attormey in any High Court,

ASSIGNMENT- Sve CONVEYANCE (Nu. 24), TRANSFER (No.
601, and TRANSFIER OF LEASE (No. 61}, us the case may be.-
ATTORNEY- See ENTRY AS AN ATTORNEY (No. 17) and
POWER-OF-ATFORNEY (No. 48}. AUTHORITY TO ADOPT-
See ADOPTION DEED (No. 3).

12, AWARD - that 18 1o say. any decision in

writing by an arbitrator or wmpire. not being an award direcling a
partition. on a reference made otherwise than by an order of the
Court in the course of a suit-

The same duty as a Bond (No. 14)
for such amoum

The same duty as 4 Bond (No. 14)
for rupees onc thousand.

Twenty rupecs.

Five hundred rupees.

Four hundred rupecs.
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13 BANK GUARANTEE. Guaranice deed execcuted by a bank
as a surely 0 secure the due performance of a contract or the duv
discharge of a liability. -

for every one thousand rupees or part thereof. five rupees subject 0 a maxinum of
en thousand rupees.

Bill of Exchange- Sve No 13 Schedule 1 of the Indian Stamp
Act, 1699

BILL QF LADING Sec Na. 14 Schedule 1 of the Indian Stamp
Act. I899Schodule 1.

4. BOND {ax defined by scetion 2(in)f not being a debenture
{No., 27 of Schedule of 1 Indian Stamp Act. 1899), and not
being otherwise prowded  or by this Act or by the Cournt-fees
Act, 1870 (Act nu. T of 1871 ) -

where the amount. or value sccured dous not exceed Rs. 100: {four rupees

where it exceeds Rs HHYE and does not exceed R, 1000 lorty rupecs

and for cvery additional Rx. 1000 or part thereof in excess of  fortv rupces
Rs.1.000.

See ADMINISTRATION BOND (NQ. 2)

BOTTOMRY ROND (NO. 15), CUSTOMS BOND (NQ.27)
INDEMNITY BOND (NO. 33), RESPONDENTIA BOND (NO.
. 34}, SECURITY BOND (NQ. 55).
Exemption.

Bond., when executed by any person for the pumposc of
tugranteeing that the local income derived from private
subscriptions to a charitable dispensary or hospital or any other
subject of public utiiity shail not be less than a specified sum per
mensem,

15, BOTTOMRY BOND, that is o say, any instrument The same duty as a Bond (No. 14)
whereby the masier of a scagoing ship borrows money on the  for a sum equal to the amount or
security of the ship to cnable him to preserve the ship or  value secured.

prosecute her vovage.

16. CANCELLATION - Instrument of (including any One hundred rupees.
" instrument by which anv instrument. previously exceuted 15
cancelied). if attested and not otherwise provided for.
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See cfver BELFGINL (8O 335 REVOC ATION OF SETTLEMENT
(NG SRRy SURRENDER QF LEFASE (NQ. 59 REVOCATION
OF TRUNT NG 528 '
17. CERTINICATE OF ENROLMENT UNDER SECTION
22 OF YUE ADVOATES ACT. 1961, (Act no. 25
1941 pssuee oy the State Bar Council of Unar Praduesh,

18, CERTIFICATE OF PRACTICE AS NOTARY under
sub-sccnion (1) of section 3 of the Notaries Act, 1952, (Act no.53
of 1932} or endorsement of renewal of such cerulicate under
sub-secoien {21 of the satd section. '

o

19. CERTIFICATE OF SALLE (in respect of each property put
up as a separate lot and sold) granted 10 the purchaser of any
property sold by public auction by a Court. by an officer.
authority or body empowered under any law. for the time being
in force. to sell such property by public auction and to grant such
certificate.

20. CERTIFICATE OR OTHER DOCUMENT, cvidencing
the right or title of the holder thereof. or any other person. cither
10 any shares. scrip or stock in or of any incorporated company
or other body corporate. or to become proprietor of shares. scrip
or stock in or ol any such company or body.

See also LETTER OF ALLOTMENT OF SHARES 1NQ.37)

21. CHARTER-PARTY, that is lo_éay. any instrument {excepl
an agreement jor the hire ol a wy-steamer) wherehy o vessel or
some specified principal pan thereof is let for the specilied
purposes of tic charterer. whether it includes a penalty clause or
not.

Article 22, (1} Clearance List relating o the transactions for the
purchase or sale of Govermmem securities submitied 10 the
cleaniny house of a stock exchange.

(2) Clearance List relating to the wransactions for the purchase
or sale of a share, scrip. stock, bond, debenture, debenture-stock
or other markciable sccurity of a like nature in or of an
incorporated company or other body corporate, submitied to the
clearing house of a stock exchange whether recognized or not
recognized under the Securities Contract (Regulation} Act, 1956
(Act no. 42 of 1956).

{3) Clearance List relating o the transactions for the purchase
or sale of Cotton submitied 1o the cotton associanon

23, COMPPOSITION-DEED. that is. to say. any instrument
executed by a deblor whereby he conveys his property for the

Five hundred runces,

Two hundred rupees

The smme duty ay a0 Com evitnee (No.
94

24 clause (a1} for a consideration
equat to the amouni o iy purchase

maoncey only.

One rupee.

JYen rupee.

The sum of dutics payvable under
clausc (b) of Anticle 5 or Article 44
(g). as the case may be. in respect of
each of the entries in such list on the
valuc of the securities calculated at
the making up price or the contract
price. as the case may be. . '

The sum of dutics payable under
Article 5 (c) (i) or 44 (f). as the case
may be. in respect of cach of the
entrics in such list on the value of the
securitics calculated at the making up
price or (he contract.price. as the case
may bc.

The sum of dutics payable under
Aructe S (dY (i) or 44 (a). as the case
may be. in respect oft cach of the
entrics in such list on the value

Fifty rupecs.

99
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beacit ol hix ereditors, or whereby pavment of a composition or
P 4 - )

dividend on their debts is seeured 1o the creditors. or whereby

provision is anade for the continuance of the debtor's business,

under the supervision of inspectors or under letiers of license. for

the benelit of his creditors.

24, CONVEYANCE las deined by section 2{vni}|. not being a
IRANSFER charged or exempred under No. 60, -

{a) i refaning o immovable propeny where the amount or value

of the consideration for such

Convevance as sei forth therein or the market value of the
immovable property which is the subject of such Conveyance,
whichever is greater. does not exceed Rs.500.

Where it excevds Rs. 500 but does not exceed Rs. 1600,
and for every Rs. 1000 or pan thereof in excess of Rs.1.000.

Provided that. if an immovable property 1= sold by
Government or a local Body (constituted under the Unar
Pradesh Municipalitics Act, 1916 {U.P. Act no.2 of 1916) or the
Uttar Pradesh Napar Patika Adhiniyam, 1959 (UP.Act no. 2 of
1959) or by a Dcvelopment Authority constituted under the
Uuar Pradesh Urban Planning and Development Act, 1973,
{President Act no.11 of 1973 as amended and re-enacted by U.
P. Act no.30 of 1974). an Industrial Development Authority
constituied under the Unar Pradesh Industrial Area Development
Act. 1976 (U. P, Act no.b of 1976). the Uttar Pradesh Awas
Fvam Vikas Parishad established under the Uttar Pradesh Awas
[:vam Vikas Parishad Adhiniyam. 1965 (U.P. Act no. | of 1946)
and the Uttar Pradesh Staie Industrizgl Development Corporation
registered under the Companies Act. 1956, { Act no.l of 1956)
on the basis of the pre-determined price. then the value
determined by such bodies. shall be the market value of the
subject matter of the property.

Explanation. For ihe pumposcs of this proviso the “pre-
determined price” includes the interest and/ or penalty. if any,
relating 10 the transfered propertv levied by the above
mentioned authoritics on the allotice.

{b) If relating 10 immovable property-

by a co-operative housing society registered or deemed to be
registered under any law relating to co-operative societics  for
the time being in force, in favour of its members:

(¢} 1 relating o transfer of share in immovable propeny of an
existing member of 4 co-operative housing socicty m favour of
an mcoming persun by the co-uperative housimy sncic.l_\_f by
means of ssuance of pew share certificates o when such
transier is aliveed by endorsement on the share ceriticate of the

csting member in fnour of the meonnny person.,

forty rupees

cighty rupeces

eighty rupees

The same duty as on Conveyance
{No.24 clause (a)) on one hall of the
consideration or the market value of
such property. whichever is higher.

The same duty as on Convevanuy
{(No.24 clause ()} on the
consideration or the market vaioe of
such property. whichever is ngher.
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/F}B-\Fi_dcd that in case stamp duty has already been paid on
"quch transfer of shares as provnded 1 the above clause (c) and
when conveyance in pursuance of such transfer of shares” is
subsequenliy executed. the duty on such conveyance shall be one

pundred rupees.
Exemption

Instrument of Con_ve);ancc executed in favour of a co-operative
qociety. nol being’a co-operalive housing society, registered or
deemed 10 be vegistered under any law relating 1o co-operative
sacictics [or the time being in force.

(d) if felating 1o movable property

where the amount ‘or vaiue of the consideration of such ' i1wenty rupees
Conveyance as set forth therein does not exceed rupees one

{housand ,

and for every rupees oae thousand or part thereof in-excess of  twenty rupees
rupees one thousand , '

{c) (1) il relating 1o the ordereof High Court in respect of lhc Ten percent of -
amalgamation or reconstruciion of companies under section 194
of the Companies Act, 1956 (Act no.l of 1956) or under the
order of the Reserve Bank of India under-section 44-A of the
Banking Regulation Act, 1949 (Act no. 10 of 1949), or

the aggregate of the market valuc
of the shares issued or allotied in
cxchange " or otherwise and the
amount of the consideration paid for
sitch amalgamation, or

{ii) whereby an incorporated company or body corporate  the market value of the shares
transfers its property in the form of controlling interesi by transferred to the transferee in the
ransfer of equity shares to another incorporated company or form of controlling interest,

body corporafe or a person or a group of persons,

Provided that' the amourit of duty -
chargeable under this clause sha]l not
exceed - -

(i) an amount equal - to' fivg
percent of the market value of the
linmovable property located within
the territory of Utar Pradesh of the
transferor company., or

(11} an amount cqual to 0.70
percent of the aggregate .of the
inarket value of the shares issued or
allotied in exchange or otherwise
and the amoumt of consideration
paid for ~ such  amalgamation
whichever is higher among (i) or
(1),

Provided further that in case of
reconstruction or de-merger, the duly
chargeable shall not exceed-

(i) an amount equa: 0 five
percent of the market vatue of the
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Exemption

Assignment of copyright in musical works by resident of, or (irst
published in India.
Explanation-1

Far the purpeses of this Article, in the case of an apreement
w sedlan immaovable property. where possession s delivered
before the excrution or at the ime of eaceuiion or s agreed 1o be
dedivered withowt exceuting the convesunee. the agrecmen shall
be deemed w be a convevanee and stamp thiereon shall be
pavable accordingly:

Provided that the provisions of section 32 shall, muwaiis
mutandis. apply to such agreement; )

Provided further that in case stamp duiy has already been paid
o agreement 10 sell waith possession and wheo convevance in
pursuance of such agreement s subscquenily e,\;qcuted within 2
period of three years from the duwe of execution of such
agreement. the duty on such convevanee shall be one hundred
rupces: and iTConvevance in pursuancy of such agreement with
possassion is subsequenity exevuted alier a penod of three years

front the date of exceuiion of such agreemeni: the stamp duty

paid under this zlause in exesss af the duiy payable under clause.

{e) of this Anicle shall be adjusied wowards the total duty pavable

an the comevance.
Exptunation 2.
{13 For the purposes of clause (). ihe markel saiue of shares.-

fa) in relation 1o the transieree company, whose shares are listed

and guoted for tading ¢n a stock exchange, means the market

value ol shares ag on the appoinied day mentioned in the scheme
of smalgamation’ or when appoinied day i+ not so {ixed. the date
ol order of the Fligh Cowrt: and '

(b} in relaion w the Lansferce company whose shares are not
usted? or Jisted bat not quoted for trading un a stock exchange,
meuns the market value of the shares issued or affoticd with
reference 1o the market value of the shares ol ihe wansferor
company or as determined by ihe Collector alizr giving the
transferce company wi opportunity of bume heard. '

mmmovable propeny !“m

' n
the Staic of Unar Prageg,
rransferred by  the de-mergy, |

. company o the resulung COMmpapy -

or :

(i) an amount equal o0 (.70 Percen
of the aggregaie of the market valye
of the shares issucd or allotted 1o the,
resulting company and the amoup; of
consideration paid for such g,
merger, whicheser is highor,
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(ii) For the purposes of clause (). the number of shares issued qr
~allotted in exchange or otherwise shall mean, the number of
‘sharcs of the transferor company accounied as per exchange ratio
as on appointed date.’ ' '

CO-PARTNERSHIP DEED. See Partnership (No.47).

25. COPY OR EXTRACT certified 10 be 2 true copy or extract,
by or by order of any public officer and not chargeable under the
law for the time being in force relating to coun fees -

(iy if the original was not chargeable with duty or if the duty wnh
which it was chargeable does not exceed ten rupee;
(i1} in any other case not falh'ng within the provisions of section

7.

Excmptions

(a) Copy -of any baper which a public officer is expressly -

required by Jaw to make or 10 furnish for record in any public
office or for any public purpose.

(b} Copv of. or extract from any regster relating. 1o births,
baptisms, namings, dedications. marriages. divorces. deaths or
burials. :

26. COUNTERPART OR DUPLICATE of any instrument
chargeable with duty and in respect of which the proper duty has
been paid, - i

{a) if the duty with which the original insuument is chargeable.

docs not exceed Tifty rupces:

{b) in any other case not failing within the -provisions of
section 7. '

Exemption

Coumcrpart ol any lease yranted to a “cultivator when such lcaqe'

is exempted fr om duty.

27. CUSTOMS- BO\D -

[y

28. DELIVERY-ORDER IN RESPECT OF GOODS. that is
w0 say, any instrument entitling any person therem named. or his
assigns or the holder thereof, 1o the delivery of any goods lving
in any dock or pon, or in any warchouse in which geods are
stored or deposited on rent or hire. or upon any wharf. such
instrument being signed by or on behalf of the owner of such
goods. upon the sale or trensfer of the properiy therein, when
< sugh goods exceed in value one thousand rupees.

DEPOSIT OF JITLE-DEEDRS. See AGREEMENT RELATING

1O DEPOSIT OF TITLE-DEEDS. HYPOTHECATION. PAIVN.

OR PLEDGE (No. 6).
DISSOLUTION OF PARTNERSHIP. See
_ PARTNERSHIP [No. 7).

Ten rupee.

Ten rupee

.“. -
The same duty as is pavable on the
original.

Fifty rupees. .

" Subject to. a maximum of one

hundred fifty rupees. the same duty
as on a Bond (No. 14},

Ten rupees.
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29. DIVORCE ~ Instrument of. that is 1o say. any instrument by

which any person effecis the dissolution of his marmiage,

DOWEI_{-inStmmcnt of See SETTLEMENT. (No.
DUPLICATE. See COUNTERPART (No. 26).

30. EXCHANGE OF PROPERTY- Instrument of exchange of

56).

property including declaration or record of oral exchange of
property or any decree or final order of any civil or revenue

court,

EXTRACT. See COPY (No. 25).

31. FURTHER CHARGE- Instrument of, that is 1o say. any
instrument imposing a further charge on mertgaged property -

(a) when the original mortgage is one of the description referred

1o in clause (2) of Article No. 41 (that is. with possession):

{b) when such morigage is one of the description referred 10 in

clause (b) of Article No. 41 (that is, without possession)-

(i) if at the time of execution of the instrument of further charge
possession of the property is given, or agreed to be given under

such instrument;

(i) if pessession is not so given.

32. GIFT- Instrument of, not being a SETTLEMENT (No.56) or

WILL OR TRANSFER (No. 60).

HIRING AGREEMENTS or agreement for semvice.
AGREEMENT (No_ 51,

33. INDEMNITY-BOND

See

One hundred rupee.

The same duty as a Convevance (No.
24 c¢lause (a)) for a consideration
equal 1o the market value of the
property of greatest vahie.

Provided that where stamp duty
has alrcady been paid on the decree
or order ol the Court and
subsequently an instrument of
exchange of property is execuied in
pursuance of such decree or order,
the stamp duty. if any. already paid
or recovered on such decree or order
shall be adjusted towards the woal
duty leviable on such instrument,

The same duty as a Conveyance {No.
24 clause {(a)) for a consideration
equal 10 the amoum of the further
charge secured by such instrumeni.

The same duty as a Conveyance (No.
24 tclause (a)) for a consideration
equal to the total amount of the
charge (including the original
mortgage and any further charge
already made) less the duty already
paid on such original mortgage and
further charge.

The same duty as a Bond {No. 14)
for the amount of the further charge
sccured by such instrument.

The same duty as-a Conveyance {No.
24 clause (a)} for a consideration
cqual 10 the value of the propeny.

ihe same duty as a Securily Bond
not being a morigage deed (No. 535}
for the samie amount.
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bf”\“ See POL/(_) or INSURANCE iNe.37 of | Sehedule

fl[’ ]ﬁ{hﬂ" gf(”?'p Ae f 1894,

]\g|1{[j"\'lhf\l (J(‘IIL(.'IHL a }')IJ.!L‘IU clerical error in an
i
L C]'Idl'!.t.dhl\. with du[}’ and 13 respect of which lht‘

n
;::;:EUW has been paid. }
1.‘ LEASE. including an under-lease or sub- lease and any
. ‘;]3;&"]8“_[ to let or sub-let or any renewal of lease - .
) ' wnere by such’lease the rent is fixed and no-premivm is pad
Nde]wcrcd -

40 where the lease purports io be for a term not exceeding three

Jeﬂl’S.w

'
T

(.1} where the lease purports to be for a 1erm exceeding’ three
. years but not exceeding five years;

-{iii) where (he lease purports to be for a term excceding five
vears but not exceeding ten vears:

Y-

{iv) where the Jease purports 1o be for a term cxceeding ten years
but not exceeding Lweniy vears: ’

{v} where the lcase purports to be for a term cxcu.dmn tweniy
years but not (xceedmg thirty years or does not purport 1o be for
any definite term;

{v) where the leasc purports to be for a term excecding thirty
“years or in perpetuily:

(b) where the lease is granied for a fine or premium or for money
advanced and where no rent is reserved;

{i} where the lease purports 1o be for a term not exceeding thirty
years or does not purport to be for any definite term:

(l!) where the lcase purports to be for a term excwdmg thirty
)Cm or in perpetulty. ) .

(c) where the! lease is granied for a fine or premium or tor money.

advanced in addition-to rent reserved.

e U Lty

One hundred rupees

two percent of the whole amount -
pavable or deliverable under such
lease,

iwo percent of a cousideration equal

" 1o three times the amount or value of
. the average annual rent reserved.

two percent of ¢ consideration cqual
t0 five times the amount or value of
the average annual remt reserved.

two percent of 4 consideration equal
10 ten times the amount or value of
the average annual rent reserved.

two percent of a consideration equal
to twenty tmes the amount or value
of tic average annual tent reserved.

The same duty us a Convevance (No.
24 clause {a)) for & consideration
equal 10 the market value of the
property which 15 the quch.Cl of the
lease.

The same duty as a-Conveyance (No.
24 clause {a}) for a consideration
cqual 1o the amount or value of such
fing or premium or advance as sel
forth in the'lcase.

The same duty as & Convevance (No
24 clatse (a)) for a consideration
equal 10 the ‘miarket value of the
property which is the subject of the
leasc.
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(11 whers the case purports w be for a temm ot esceeding thinty
vears or does not puiport 16 be for any definie e

(it} where the lease purports 10 be for a term exceeding thirty
VUATS, O 10 perpeluity.,

(d) where the rent s not specified snd the lease s graned on the
hasis of sharing of profit or pereentaed in turnover or otherwise
lor w penod not more than ety vears, the reat shall be assumed
W be cyual o the rent as caleudned on the hasis ol such
percentiaee or the rent as fixed by the Collector under Untar
Pradesh Stamp (Valwation of Propertvk Rules 1907 an amended

droin ume o ume - whichesver s hivier

te) where the tease s eramed for prenuum and. or rem on the
basis of sharing of profii. or on percentage in tumover. or
ailerwize {or a period now more thap thirty vears m addition iw

premium andd or vent.

Provided that the minimwin duty pavable on any fease shall be

one hundred rupees.

Yrovided further that, 1f an insinovable property (s given on lease

by Oovernment or @ Loval Body Gonsituted under the Uuar

Pradesh Mumcipatines Act 1916 (U1 Acune, 2ol 1914t or the
.

~

Littar Pradesls Nagar Palika Adbasovas 1339 (U P Ac o, 2 of

P93y} Deveiopment Setthaay canstiuied ander the

IRITT
s it AL .

or by u
adesn Urban Planming, and Besvelopment act, 1975,
AR IR RO

Vo winenged and re-enacted o

LOPOAC n U of 19T an B vnin Doseaapment dwathos

censtnerod under the Urar Frdast Indue i Avren Des clopmess:

[+

Sl TRTA U P AG an s of 1870y the Urin Pradest Avnas

crem N okes Parsbad estebished dider the Ulder Proviesh Aveas

Baoam vVibkos Punshad Adinmevin, 1895 LR A, 1ol 1964)

ana the Lty Praach Ste indusing Devoepment Corpariino:

The smne dutv as o' C m'n;.'f_c_va.m:(,'\lol
24 clause (a: for a cnnsideraliun
cqual o the amount or value of such
e or premium or advance as g
forth 10 the lease. w addition the
duty which would luve been pavable
on such lease il no fine or promiu
had  been

or  advance paid o

dehivered:

Provided thoi o o case when ap
agreement W lease o samped wig
the ad volorem sump required for
lease, and o lease m‘puusuancc of
such  agreement i subsequemly
erecuted, the duty v sueh lease shail

not exceed Bt supees,

The same duty as a Conveyanes (No,
2d clause () lor @ consmideranon
equal 1o the market value of the
property whicli ix the subject of the

lease,

“As m clause fa) on the amount ol rent

S0 arrived

On the sam ol duty arrived under
clause (d) and clause (a). thy or (c).

ax the case may be.
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Deseription of inyiewment

Propor st duly

reg
ihe stamp duty shail be payable as followmg :-

(i) where the lease purports 10 be for a tefm exceeding thirty

}'Cal’.f-.

(ii) where the lease is granted for a finc or premium or for imoney
advanced and where no rent is Yeserved

(iii) \thrc ihe “lease is granted for a fine or premmvn or for
money advanced in 1ddmou to rent :encmd and purporls 1o be
for a term excecding thiny vears, .

’

Provided also that if stamp duty has already been paid on
decree or, final order of a court and sLbsequemly an instrument
of lease is executed in pursuance of such decree or order. the
stzmp duly. if any, alrcady paid and/ or recovered on such decree
ar order. the duty shall not exceed rupees one hundred.

Exemption.

"Jease. exceuted in the case of a cultivator and for the purposes
of cultivation fincludig a tease of irees lor the pl‘oduc[iﬂ1"— of
food or drink) withdut the payment or detivery of any fine or
‘premium, when a definite 'erm is expressed and such term does
not exceed one year. or.when the average annual rent rescrved
docs not exceed one hundred rupecs. ’

In this exemption a lease for the purposcs of cultivation shall
include a lease of land for cuhivation together with a homestead
or tanks.

Explanations.

(1) When a lessee undertakes Lo pay any recusring charge such as
Government revenue, the landlord’s the
owner’s share of municipal rates or taxes which is by law
recoverable from the lessor the amount so agreed 1o be paid by
the lessee shali be deemed 1o be part of the rent.

share of cesees or

(2} A’ lease from month 1o month or year 1o year wishout any
fixed period or one for a fixed period with & provision allowmg
the iesser o hold over thereafier for an indefinite tenn. shall be
deemed for the puposes of this Asticle o be a lease not
purporting to be for any definpe wrn. :

~{3) Rent pand 1n advance shatl be deemed 10 be money advanced:

“wathin the meaning of tns Article unless it is specificatly

~mstered under the Companies Act, 1956, { Act no.t of Y956}

The same duty as a Conveyance
(Ne.24 clausce (a)) for the amouni of
consideration equal to 1en umes of
the amount or value of the average
annual rent reseinved,

The same duty as a Conveyance
{No.24 clause (a)) for the amount of
consideration equal o the amount or
valuc of such fine or premium or
advance as sel forth in the lease,

The same duty as a Convevance
(No.24 clause (a)) for the amount of

consideration egual o the amount or

value’ of -such fine- or premium or
advance as set forth in the lease in
addition to the amount mentioned in
respect of clause (1).
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(4) The ugpregate amount at which tolls are let. whether savable
in lump sui or i installments shall be desined 10 be premivm
lor the purposes of this Arcle.

{3) Any consideration in the form of premium o pioaes
sdvanced or W be advineed or zecurity deposit by st eer
name calied shall. ior the purpose of this Artcle, be iremed as
premium passed on,

{6) The provision of extension of the Icase period atong with the
pre-determined rate of rent and the obligation on the part of the
lessor o extend the lease shall be treated as a part of the term of
the present icase.

36. LEAVE AND LICENSE.- if relating o immovable  The same duty as o Lease (Anicle
“property. as defined in section 52 of the Fasements Act, 1882 35)
(Act no. 3 of 1882)

37. LETTER OF ALLOTMENT OF SHARES. in any One rupee.
company or proposed company. or in respect of any loan to be

ratsed by anv company or proposed company.

See also CERTIFICATE OR OTHER DOCUMENT (Nw. 20).

38. LETTER OF LICENCE. that is to say. any agreemeni  hirty rupees.
between a debtor and his creditors, that the lacer shall. fora

specified time, suspend their claims and allow the debior to carry
on business at his own discretion.

39. LICENCE RELATING  TO ARMS OR
AMMUNITION. that is to say. document cvidencing the
license or renewal of license relating 10 arms or ammunition
under the provisions of the Arms Act. 1959 (Act no.54 of 1959).

(A} License relating to following arms:

{1) Revolvers or pistols s " T'wo thousand rupeas.
(i1} Rifles ' (e thousand five hundred rupees
(iii) DBBL Weapons . One thousand rupees
{iv} SBB L Weapons . One thousand rupees.
iv) ML Weapons Two hundred rupecs,

{13) License relating 1o arms Or ammunitions on (ollowmg Forms
as set out in Scheduie 11! 10 the Arms Rules. 1962;

{i) Form X! ‘Fen thousand rupees
(i) Form X1 : ' Ten thousand rupees
{i1i} Form X1 Five thousand rupees
{iv) Fom; Xiv " Thre¢ thousand rupees

{C) Renewal of license relating o following arms:
{1} Rovalvers or pistols

onc hundred rupees
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‘. W— one hundred rupces
- (-im DBBL Weapons - ~ one hundred rupees

r ) SBBL Weapons
) ML Weapons

) Renewal of license relaiing of arms or ammunitions on
following T orms as sct out in Schedule III to the Arms Rules,

1962,

~ iy Form X1
(if) Form X
(i) Form Xt
{i) Form X1V |

. MEMORANDUM
. COMPANY -

OF  ASSOCIATION

(a) if accompanicd by articles of association under section 26 of
the,Co:hpanies Act, 1956. (Act no.1 of 1956) :

- {b) if noy S0 accompanicd.
‘ qucmpuon

Memorandum of any association not formed for profit and
reglstercd under section 26 of the Compamec Act, 1956. (Act
0.1 0f 1956)

41. MORTGAGE-DEED. not being AN AGREEMENT
RELATING TO DEPOSIT OF . TITLE DEEDS,
HYPOTHECATION. PAWN OR PLEDGE (NO. 6).
BOTTOMRY BOND (NO. 15), MORTGAGE OF A CROP
(NO. 42), RESPONDENTIA BOND (NO. 54), OR SECURITY
'BOND.NOT BEING A MORTGAGE DEED (NO. 55)

() when possession of the property or. any.part of the-property
compnsed in such deed'is given by the mongagor or agreed o
be glvcn

“(b) when possession is nat gwcn or ‘agreed 0 be given as
aforesaid:

Explanation:

A morigagor who gives to the morigagee a power-of- attomey (o
colect rents or a lc.at:c of the property mortgaged or part thereol.
is dccmcd to give possession within the meaning of; this Article.

). When a collateral or auxiliary or additional or substituted
"ﬂwrit\ by way of further assurance for the above-mentioned
Purpose: where the principal or primary sccurity is duly
Slampcd -

for every sum secured not exceeding Rs.1,000;

OF A -

one hundred rupces

«one hundredrupees

Three thousand rupecs
Three thousand mipees

Two thousand rupecs

-One thousand rupces

Five hundred rupecs

One thousand rupees.

*Rupees twenty for every ‘rupecs one

thousand or part ihereof for a
consideration cqual to the amount
secured by such deed.

Rupces five for cvery fupees opc -
thousand or part thercof for the
amount sccured by such deed, subject
to a maximium ol rupces five lakh.

Ten rupees
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and for every Rs.1.000 or part thereof secured in excess of
Rs.1.000. ;
Excmptions

(1) Instrumenis, executcd by persons taking advances under the
Land lmbr,ovcmem Loans Aci. 1883 (Actno. 19 of 1883). or the
Agriculturists’ 1.oans Act, 1884 (Act no. 12 of t884). or by their
surtties ds Sccurity {or the repayment of such advances.

(2} Leter ofh);f;bthccalion accompanying a bill of exchange.

42. MORTGAGE OF A CROP, including any instrument
evidéncing an agreement to secure the repayment of a loan made

upon any mortgage-of a crop. whether the crop is or is not in

existence at the time of the mongage-

{a) when the loan is repayable not more than three months from
the date of the instrument -

for every sum secured not exceeding Rs.6000:
and for e\"ery Rs.6000 or part thercof in excess of Re.6000:

(b).-when the loan is repavable more than- three months. but not
morce than eightcen months from the date of the mstrument

for every sum secured not exceeding Rs.3000:

and for every Rs.100 or part thercol sccured in excess of
Rs.3000.

43.- NOTARIAL ACT, that is to sav. instruinent,
endorsement. note. atiestation. centificate or entry not being a

PROTEST (NQ. 49) madc or signed by a Notarv Public in the
" execution of the duties of his office. or by any other person
tawfully acting as a Notary Public.

See clso PROTEST OF BIL{. OR NOTE (NO. 49).

any

44, NOTE OR MEMORANDUM sent by a broker or Agent to
his principal intimating the purchase or sale on account of such
principal- '

(a) of cotton .

{b) of bullion or specie

() of ailseeds,

{(d) of yam of any kind, non-mineral oils or species of any kind.

te) of any other goods exceeding in value twenty rupees.

Ten rupees.

Ten rupees

Ten rupees

Twenty rupecs

Twenty rupees

Ten rupee.

one rupee for every rupees 10.000 or
part thereof on the value of couon,

one rupec for cvery rupees ten
thousand or part thereot on the value
of silver or gold or sovereigns. as the,

£ase may be.

onc rupee for every 10.000 or pan
thereof on the value of oilsceds.

onc rupee for every rupees 10.000 or
part thereof of the value of yam of
any kind. non-muneral ails or species
of any kind. as may be.

one rupee for every rupees 10.000 or
part thercof on the valuc of goods
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() of any share, scrip. stock. bond. debenture. debenture-stock
_or oiher marketable security of a like nature exceeding in valuc
twenty.rupees. not being a Government security,

_(g) of 2 government security .

Explanation

{1).For the purposes of this Anicle, “Stock Exchange'’ referred
hereinabove means a Stock Exchange as defined in clause (j) of
section 2 of the Securities Contract (Regulation) Act, 1956 (Act
no.42 of 1956}. (2) For the purposes of Article 44, if any duty is
paid under Article 52, then the same shall be reduced from the
duly paysble under this Article. -

Exemption

Note or Memorandum sent by a broker-or agent 1o his principal
intimating the purchase or sale on account of such principal or a
goveriment security or a share. scrip. stock, bond. debenwgs,
debenture-stock or other marketable security of like nature in or
of an in(,orpordted company or othcr body corporate. an emiry
rclating to which is required 10 be made in Clearance List.
described in Arucle 22,

45. NOTE OF PROTEST BY THE MASTER OF A SHIP,

See also PROTEST B}’ THE MASTER OF A SHIP (NO. 50),
ORDER FOR THE PAYMENT OF MONEY.

See BILL OF i')rCHANGE (NO. 13 of .S‘chedu!e of the ]ndmn‘

Stamp Act, ]899)
46, l’ARTI'I ION- Instrument of —{as dé.ﬁned by section 2(xvi)]

N.B.-The largest share remaining afler the property is partitioned

“{or. il therc arc two or more shares of cqual value and not
smaller than any of the other shares) then one of such equal
shares shall be deemed 1o be that Irom which the other shares are
separated :

* Provided always that -

(a) when an instrument of partition coutaining an agreement to
divide propenty in severalty is executed and a partition is
effecied in pursuance of such agreement, the duty charpeable
upon the instrument effecting such partition shall be reduced by
the amount of duty paid.in respect of the first instrument. but
shall not be less than ten rupees:.

_ or pan

one rupee for every-rupees 10.000 or
part thereof of the value of the
security. al the time of its purchase or
sale, as the case may be.

Fifty paise for cvery rupees 1.00.000
thereof on the value of
security. :

* Ten rupees.

two percent of the amount of the
market value of the separated share
or shares of the property:

Provided that the duty payable
shall be rounded off (o the next
multiple of ten rupees.
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(b) where land is held on Revenue Settlement . the vatue for the
purposes of this Article shall be deemed o be - :

(1) twenly times the annual revenue. and

(1) ten 1imes the net profit that has arisen from the land during
the year next before the date of partition. where the land is
wholly or panly exempt from payment of revenue;

{c) where a final order g.'l'i'ccling a partition passed by any
Revenue authority or any Civil Court, or an award by an
arbitrator directing a pariition, is stamped with the stamp
required for an instrument of partition. and an instrument of
partition in pursuance of such order or award is sub‘sequcml}.r
executed. the duty on such instrument shall not exceed ten
rupees.

47. PARTNERSHIP - A Instrument of -

{a) where the capital of the partnership does not
cxceed Rs, 10000;

{b) in any other case

B. Dissolution of

Pawn or pledge. See Agreement Relating 1o deposit of iitle
deeds, pawn or pledge (no. 6) '

Policy of Insurance - -

Slce Schedule of the (Indian Stamp AcL, 1.899). '

48. POWER OF ATTORNEY as defined by section 2{xxii),
not being a PROXY (NO. 52 of the Indian Stamp Act, 1899)
{Act no, 2 of 1899) :

When authorizing-

(a) grandfather, father, grandmother, mother, husband. wife: sorn
grandson, daughter, real brother, real sister, without
consideration 1o sell or otherwise transfer an immovabie
property. .

{by a person other than thase mentioned in clause (a) without

constderagion 10 sell or otherwise transfer an  immovable
properiy : -

{1} gwven for a period not exceeding two years

{11y given for o period exceeding two years or for a period not
mentioned in the instrument or for an indefinite period.

One hundred rupees

The same duty as a Bond (No.14) for
rupees 1en thousand.

One hundred rupees.

One hundred rupecs,

five thousand rupees

The same duty as a Conveyance
{No.24 clause (a)] for the market
value of the property which is the
subject of the mstrument.
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mcrson to sell or otherwise transfer an immovable
property situated in Uttar Pradesh, when given for consideration

(d) aperson other than those mentioned in clause (a) by aiperson
esiding in a country other than India for a period of six months
or more at the ume of execution of_the power of artormey 10 sell
m-,-(;rhcrwise transfer immovable property -

(iy without consideration.

(i) with consideration

fe) when irrevocable authority is gi\een to the attomey to sefl
mmovable property.,

{f} one person or more o act in a single transaction otherwise
thari to sell or iransfer immovable property. '
{g) persons other than those mentioned in clause (a) to sell or

iransfer immovable property situated outside the Statc of Uttar
Pradesh. '

(i} without consideratiorn,

{it) wath consideration.

{h) Any-other. instrument of power of attorncy for a purpose
other than a salc or otherwisc transfer immovable property or for
"4 purpose not covered under clauses (a) to (g) or when executed
for the sole purpose of procuring the registration of ong or more

documents in relation o a single transaction. or for admitting

execution-of one or more such documents.,

N.B-The term "r.e‘gistralion" includes every opcration incidemal

le registration under the Registration Act, 1908 (16 of 1908). -
Explnnati_on '

For the. purposes of 'this Article, more persons than one when

belonging {o the same firm shail be deemed to be one person.

-Promissory note -See No. 49-of Schedule of the Indian .?S'tr_::np

Act. 1899 _

49, PROTEST OF BILI, OR NQTE., that is 10 say. any

“declaration in writing made by a Notary Public. or other person

fawiully acting "as such. auestmg the dishonor of a Bill of

Ixchange or Promissory Not. ,

30, PROTESYT BY THE MASTER OF A SHIP, that is to say.

any declaration of the particulars of her voyage drawn up by him

The same duty as a Conveyance [No.
24 clause (a)]” for the amoumt of
consideration or market value of the
property whichever is higher,

one hundred. rupees

The same duty as a Conveyance[(No.
24 clause (a)] for thc amount of
consideration or market value of the
property whichever is higher.

The-same duty as a Conveyance [No.
24 clause (a)] on market valuc of the
property forming subjcct matier of
such attomey.

Lifty rupees .

Five hundred rupeces

One percent of the amoumt of
consideration mentioned  in  the
instrurent. subject 10 a minimum of
rupees onc thousand.

one hundred rupces

Ten rupees.

Ten rupees.
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with a view 1o the adjustment of losses or the caleulation of
averages, and every declaration in writing made by him against
the charterers or the consignees for not loading or unloading the
ship. when such declaration is attested or certified by a Notary
Public or other person tawfully acting as such.

See also NOTE OF PROTEST BY THE MASTER OF A SHIP
{NO. 43).

Proxy - Sce No. 32 of Schedule of the Indian Stamp Act. 1599
Receipt - See No. 33 of Schedule of the Indian Stamp Aci, 1899
51. RE-CONVEYANCE OF MORTGAGED PROPERTY-

{a) if the consideration for which the property was mortgaged
does not exceed Rs.1.000;

(b} in any other case.

52. Record of transaction (Electronic or otherwise) effecied
by a trading member through a stock exchange or the association
referred to in section 15, -

{a} if relating to sale or purchase of Government securities,

(b) if relating to purchase or sale of securities. other than those
failing under the above sub-clause (a) .-

(1) in case of delivery.,

{11) 1n case oi non-delivery.

(iii) if relating to future and/ or options trading,

{(iv) if relating o forward comracts of commodities traded
through an association or otherwise,

Provided thal the duty paid under Article 52 shall be adjusted
with the  duty paid under Article 5(b} Agreement or
memorandum of an agreement, Article 22, .Clearance List and
Article 44 Note or Memorandum, as the case may be.

Explanation

For the purposes of clause (b), securities shall have the same
meaning as defined in the Securities Contract {Regulation} Act.
1956 (Act no. 43 of 19351, the term “trading member’” shall have
the same meamng as defined in Regulation 2 {GA) of Securiies
and Exchange Board of India {Stock Broker and Sub-broker}
Regulations.

The same duty as a Conveyance {No,
24 clause (a)] for the amount of such
consideration as set forth in the
Re-conveyance.

The same duty as a Conveyance [No,
24 clause (a)] for rupces one
thousand.

Fifty rupees for every rupees one
crore or part thereof of the value of '
the security,

one rupee for ewvery rupees, Ten
thousand or part thereof of the value
of security,

Twenty paise for cverv rupees ten
thousand or part thereal’.

Twenty paise for everi rupees ten -
thousand or part thercof. of the value
of security,

One rupée for every rupees one lakh
or part thereof of the value of ¢
security.
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53. Release- that is to say. any instrument, not being such a
rclease as is provided for by sub-section {2) of section 29;

{1) where by a person renounces a claim upon ariother perqon ar
agdmsl any specified property-

{a) if the amount or value of the claim does not exceed rupees same duty as a Bond (no.14) for such
ten thousand, amount as set forth in the release,

(b} in any other casc, same duty as a Bond (no.14) for
rupees ten thousand

54. RESPONDENTIA BOND. that is to say. any instrument The same duty as a Bond (No. i4)
securing a loam on the cargo laden or to be laden on board a ship  for the amount of the loan secured.
and, making repaymem contingent on the arrival of the cargo at

the port of destination,

RE VOCATION OF ANY TRUST OR SETTLEMENT. See
SETTLEMENT (NO. 56); TRUST (NO. 62).

55. SECURITY BOND NOT BEING A MORTGAGE
DEED, executed by way of security for the due execution of an
office. or to account for moﬁey or other property received by
virtue thereof or executed by a surety to secure the due
performance of a contract or the due discharge of a liability-

{a) when the amount secured does not exceed Rs.1.00 Ten rupees

{(b) in any other case One hundred rupees.

Exemptions
-‘Bond or other instrument, when cxecuted-

{2) by any person for the purpose of guarantecing that the local
income derived from private subscriptions 10 a charitable
dmpensarv or hospital or any other object of public utility. shall
. not be ICQN than'a specified sum per mensem;

(b) exccuted by persons lzking advances under the Land
hmprovement Loans Act, 1883 (Act no.19 of 1883). or the
Agriculwrists Loans® Act. 1884 (Act no.12 of 1884).0r by their
surctics. as security for the repayinem of such advances;

{c) executed by officers of the Government or their sureties to
secure the due execcution of an office or the due accounting for
mdney or other property received by virtue thereof.

56. SETTLEMENT
AL INSTRUMENT OF- (including a deed of dower). The same duty as a Bond (No.14) for

a sum equal to the amount or market
‘value of the property settled:
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Excmption

Deed of dower executed on the occasion of 2 mamriage between
Muhammadans.

B. REVOCATION OF -

See also TRUST (No. 62).

§7. .SHARE WARRANTS. 10 bearer issued under the Indian
Companies Act. 1913 {(Actne.7 ol [913).

Exemptions

Share warrant when issued by a company in pursuance of the

" Indian Companies Act, 1913, (Act no.7 of 1913) section 43, to

have effect only upon payment, as composition for ll}al duty. to
the Collector of Stamp-revenue, of -

. (a) one and a half per centum of the whole subseribed capital of
the company. or

{b) if any company which has paid the said duty or composition
in full. subscquently issues as addition to its subscribed capital -
one and a half per centum ol the additional capital so issued.

SCRIP. See Certificate (No. 20)

s8. SHIPPING ORDER for or relating to the conveyance of
goods on board of any vessel.

59. SURRENDER OF LEASE-

Provided that, where an agreememn
io seitle is stamped with the stamp
required for an instrumemt of
settlement, and an instrument of
scitlement in “pursuance of such
agreement is subsequently executed,
the duty on such instrument shall not
exceed len rupees,

The same duty as a Bond (No. 14}
for a sum equal to the amount or
value of the property concerned as
set forth in the [Instrumem of
Revocation but noi cxceeding fifty
rupees. ’

The same duty as a debenture
transferable by dchivery [(No.27 (b)
of the Schedule of the Indian Stamp
Act, 1899)] for a face amount equal
to the nominal amount of the shares
specified in the warrant.

Ten rupees.

The same duty as a Bond (No.14) for
a consideration of rupees one
thousand or the duty with which such
lease is chargeable whichever is less:

Provided that the duty payable shall
be rounded off to the next muliiple of
ten rupees.
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Exemption
surrender of lease. when such lcase is exempted from duty,
40. TRANSFER {whether with or without consideration)-
(a) Sec No. 62 of Schedule of the indian Stamp Act. 1899

{b) of decbentures. being marketable securities. whether the
debenture is liable 10 duty or not, except debentures provided for
by section 8:

When the value of the share or the face amount of the debentre

docs not exceed rupees five hundred,

Where it exceeds rupees [ive hundred but does not exceed

rupecs one thousand

and for every rupees five hundred or part thercofl in excess of
rupees one thousand

{c) of any interest secured by a bond, morigage
deed or policy of insurance-

(1} il the duty on such bond. mortgage deed or policy docs nol
exceed one hundred nipees: :

{ii) in any other case

. (d) of any property under the Administrator
. General's Act.- 1913, (Act no.d5 of 1213) section 25:

(2) of any trust property without consideration from one trustce’
to another trustee or from a trustee to a beneficiary.

- Excmptions
Transfers by endorsement-
{a) of a-bill of exchange, cheque or promissory noie;

(b) of a bill of luding. delivery order. warrant for goods. or other
mercantile document of title to goods;

- (c} of a palicy of insurance:;

Ten rupees
Twenty rupees

Ten rupees

The duty with which such Bond.
mornigage deed or Policy s
chargeable:

Provided that the duty payable shall
be rounded off to the next muitiple of
ten rupees, -

One hundred rupees:

Provided funhe_r thél the duty
payable shall be rounded off 1o the
next multiple of ten rupces:

Provided that. if by any instrument
the interest secured by several bonds,
mortgage deeds or policies of
insurance is transferred. the duty

"payable in respect of such instrument

shall be“the aggregate of the duties
which would have been payable if
separate instruments of transfer were
executed in respect of .each such
bonds, mortgage decd or policy of
insurance; '

One hundred rupees.

Seventy rupees.
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(dy of sccurities of the Cenwal Government or the State
Government.

Sce abso section 8,
61. TRANSFER OF LEASE by -wav of assignment and not by
way of under-lease.

(4) where the  wansfer of lease purports o be for a term not
exceeding thirty vears.

(b} where the transfer of  lcase purports 10 be for a term
exceeding thirty vears or in perpetuity or does not purport 10 be
for any definite term,

Excemption
Transfer of anv Icase exempt from duty, =
Explanation

The renewal period. o specilically mentioned in the lease. shall
be treated as part of the termy of the present lease.

62. TRUST-

A.- Declaration of - of, or concerning any property when made
by any writing not being a Will-

{a) where the amount or value does not exceed rupees ten
thousand. )

F3

(b where such amount exceeds rupees ten thousand. for every
additional rupees one thousand or pan thereof.

B- REVOCATION OF-

or. concerning any property when made by any instrument other
than a WILL.

See wlso SETTLEMENT (N 56

FALUATION. Scee APPRAISEMENT (NO. &)
ENTRY AS A VAKIL INO. 17

63, WARRANT FOR GOODS, that is to sav. any instrument
cvidencing the, nile of any person therein named. or his assigns
or the holder thereof. o the property 1 any goods lving in or

FAKIL, See

The same duty

[No.24 clause (a))
cqual o the a
consideranon for 1l

The same duty
[No.24 clause {(a))
equal 1o the
consideration  for
market  wvaiue ¢
whichever ts grear

The same duty as

On ten thousand
payable under clat
remainder, ten ¥
additional one th
part thercof.

The same duty as
for a sum equal
value of the prope
not exceeding the
Bond (No.14)
thousand.

Ten rupees.
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upon any dock, warehouse or wharf, such instrument being

" signed or certified by, or on behalf of the person in whose

custody such goods may be.

64. Work Contract - exccuted for the exccution of an  Rupees five for every rupees onc

agreement having a stipulation of securily to sceure the due thousand or part thereol, of the sum

perfonmance of a contract or duc discharge of a liability. cqual to the amount or value sccurcd
by such dced. subjecct to a minimum
of rupees one hundred and subject 1o
a maximum of rupees ten lakh.

STATEMENT OF OBIECTS AND REASONS

The Indian Siamp Act. 1899 wlich is presently in vogue does not cope with the modemn
developments and advancement in information technology. As such. documents which are not covered -
under this-said Act. go without paying proper stamp duty. With a view 10 keeping in pace with new
technology and development, it has been decided 1o make a new enactment by the name of The Unar
Pradesh Stamp Act, 2008 10 consolidatc and amend the law relating o stamp duties in the Staie of Utiar
Pradesh. '

The Uttar Pradesh Stamp Bill, 2008 is introduced acco‘rdingly.

By order,
PV.KUSHWAIHA.
Sachiv.
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No. 151 ZYLXXIX-V-1-16-1(ka)-26-2015
Dated Lucknow, February 4, 2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Bhartiya Stamp (Uttar Pradesh
Sanshodhan) Adhiniyam, 2015 (Uttar Pradesh Adhiniyam Sankhya 1 of 2016) as passed by the Uttar
Pradesh Legislature and assented to by the President on January 24, 2016.

THE INDIAN STAMP (UTTAR PRADESH AMENDMENT) ACT, 2015
(U.P. Act No. 1 of 2016)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Indian Stamp Act, 1899 in its application to Utiar Pradesh.

IT IS HEREBY enacted in the Sixty-sixth Year of the Republic of India as
follows:-

Short title, extent 1. (1) This Act may be called the Indian Stamp (Uttar Pradesh Amendment)
and Act, 2015.

SopeTRpemm (2) It extends to the whole of Uttar Pradesh.

(3) Tt shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.
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2. In section 76-A of the Indian Stamp Act, 1899, as amended in its application Amendment of
to Uttar Pradesh, in clause (b) for the figures “56 (1)” the figures and letter “56(1) (1-A)” section 76-A to
shall be substituted. Actno, [l of 1899

STATEMENT OF OBJECTS AND REASONS

Presently, the powers conferred under section 56 (1-A) of Indian Stamp Act, which are vested in
Chief Controlling Revenue Authority are exercised by Board of Revenue only with reference to the
State of Uttar Pradesh. As a result of this, public in general is facing difficulties on account of appeals
needed to be filed only in the Board of Revenue which is likely to cause delay in the disposal of the same .
Till December, 2014 there are approximately 2300 stamp appeal cases in which an amount of
Rs. 1,14,73,50,500 is involved, are pending before Chief Controlling Revenue Authority. The powers
conferred under section 56 (1-A) of Indian Stamp Act hither to exercised by Chief Controlling Revenue
Authority is proposed to be delegated to Deputy Commissioner, Stamps of the concerned Division.
Therefore it is necessary to amend section 76-A (b) of Indian Stamp Act, 1899 in the interest of
Government revenue, public in general and quick disposal of stamp appeal cases.

The Indian Stamp (Uttar Pradesh Amendment) Bill, 2015 is introduced accordingly.
By order,

ABDUL SHAHID,
Pramukh Sachiv.
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